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MR. CHAIRMAN: The next item is
statement by Shri L.K. Advani on the
deportation of certain people from Mum-
bai by the Maharashtra Government. Se-
eing the way the debate has gone on
now, I hope that Members would put
their questions one after another and that
they will allow each other to speak and
then the hon. Minister will reply.

SHRI L.K. ADVANI: Sir, in respect
of the earlier subject, I would like to
inform the House f% 30 ¥%1 # v &
T & Iy T PR e wfE s fode
R, dougoare ¥ TER T S T A
sh fafed sidare ¥ e Qi B
wRe fig, A 9 awt W e § fufy @ sen
& ¥ g ok oM = w4, T
o & frn | 9 Sy shoam 8 & W
¥ g@)

MR. CHAIRMAN: Now, the state-
ment by Shri Advani.

STATEMENT BY MINISTER
Deportation of certain people from Mumbal by
Government of Maharashtra

THE MINISTER OF HOME
AFFAIRS (SHRI L.K. ADVANI): Sir,
various reports have appeared in media
regarding the deportation of Bangladeshi
nationals from Maharashtra. Maharashtra
Government has informed that they had
despatched three parties of deportees on
20th, 21st and 22nd July to West Bengal
with 24, 34 and 38 deportees respectively.

According to the information furnished
by the Government of Maharashtra, an
elaborate procedure is followed for
detection, identification, and deportation
of illegal Bangladeshi immigrants, The
suspected forcigners are given adequate
opportunity to produce proof of their
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national status by way of birth certificate,
school leaving certificate, ration card,
electoral identity  card, domicile
certificate etc. In the event of failure to
produce any.such document, the suspect
is charged under the relevant provisions
of the Passport (Entry into India) Acv
rules and the Foreigners Act, and
produced before a  metropolitan
magistrate who gives sufficient
opportunity to such persons for producing
proof of nationality. It is only in cases
where no such evidence is produced to
the satisfaction of the Court that the
Court grants permission to the competent
authority for deportation of such persons.
The competent authority then issues the
deportation order under Section 3(2)(c)
of the Foreigners Act.

The powers of the Central Government
under the Foreigners Act, 1946, Passport
(Entry into India) Act, 1920 and the rules
and orders framed thereunder have been
entrusted to the State GovernmentsUTs
with their prior consent, under Articles
258239 of the Constitution. These
powers inter alia include the power to
détect and deport the foreign nationals
staying illegally.

The procedure for detection and
deportation of illegal Bangladeshi
immigrants mentioned in para 2 above is
being followed by Maharashtra and other
States based on which such illegal
immigrants are regualrly being deported.
Maharashtra Government has further
informed that the illegal immigrants who
were being taken for deportation thorugh
Indo-Bangladesh border in West Bengal
were detected to be illegal immigrants in
accordance with the above mentioned
procedure. It has also been informed that
the police parties escorting these
deportees were carrying- with them
deportation order issued by the Deputy
Commissioner of Police, Special Branch-
I, CID, Mumbai First and third parties of
24 ana 38 deportees respectively were
handed over to the West Bengal Police at
the  instance of local  district
administration. The second party of 34
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deportegs was obstructed by a mob or
abqut 9000 at Chengail Railway Station
in Howral District on 22.7.98 which
snatched away the deportees:

According to the information. furnished
by the Government of West Bengal, they
have informed the Governemnt of
Maharashtra that prima facie it has
transpired that some of the deportees
brought by Maharashtra Police were
Indian citizens belonging to some districts
in West Bengal. They have also advised
the Maharashtra Government that while
deporting, they may ensure prior
intimation and proper coordination with
the West Bengal Police.

The Government of West Bengal has
further reported that on a Writ Petition
filed by some depertees, the Calcutta
High Court has restrained the Union of
India and others from deporting them till
28th August, 1998.
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SHRI MD. SALIM (West Bengal): Sir,
we should have two sets of statements,
one from the Government of India and

one from the Government of
Maharashtra!
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) T Fa 5 S R e SR oW T
R ¥ T T @ W e T &1 ¥ aw
T A 6 T WE qadd w31 3k 8o
arl # ST W 9l W W m
... (TEYA) ...

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, how is it con-
nected with the statement? They are
talking about everyting. We will also talk
about everything. I will talk about
Gujarat. I will talk about what is Happen-
ing in various parts of the country. (Inzer-
ruptions)

Mo fro FAR weRE: W, A W@ T W@
g .. (gaum)....

MR. CHAIRMAN: I Think the state-

ment of the Minister is very particular.
You confine yourself to the statement.

e oo Fam weden: Ared o 3§ amfy
& W @ ¥ ok 7 w1 w1 @ R SrenefeRy
R o S0 T WY L (FEIA)..

ot wwmfa: feee & 7@ “m¥? Confine
yourself to Mumbai.

e Frag g wegan: ¥ F v wEy
FER R W b (EmEaE)..

it T= e Wi g S aR # @
aa oA %L (e

PROF. VIJAY KUMAR MALHOT-
RA: It is a PTI news.

SHRIMAT! JAYANTHI NATARA.
JAN: Sir, who will say, “It is true”?
(Interruptions) Who will say, “It is true’'?

Ne frwa Far weden: 9w et R
Rtk ams s m @ &

ot mwmle: A oW A N Rk §
@R @fim W1 Confine yourself to the
statement,
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w0 - affy ....(s|9™).... Shouldn't the

Maharashtra Government do it?
st aumfe: @w & ™ Adww @g)

PROF. VIJAY KUMAR MALHOTRA:
Saudi Arabia has sent back two lakh
Bangladeshis. (Interruptions)

it dorm Freaw: amendfirdl @ v wR
L..(zEmm)....

st mumaf: am 4R, sm AR A
&I

Now, Shri Nilotpal Basu will speak,
(Interruptions) Nobody else will speak.
(Interruptions)

SHRIMATI JAYANTH! NATARA-
JAN: Sir, he is asking,. “Why do you
have love for Bangladeshis?” He is saying
that you have love for Bangladeshis
(Interruptions)

SHRI JIBON ROY (West Bengal):
Sir, (Interruptions)

MR. CHAIRMAN: Nothing will go on
record. (Ingerruptions)

I agree with you ....(Interruptions)....
Nothing ~ will g0 on record.

....(Interruptions).... Please.
....(Interruptions).... Nothing will go on
record. ....(Interruptions).... Please sit
down. ....(Interruptions).... Pleasc sit

down. ....(Interruptions)..... Mr. Jibon
Roy, please. sit down ....(Interruptions)....

SHRI JIBON ROY:

SHRIMATL JAYANTHI
NATARAJAN:

SHR1 MD. SALIM:

MR. CHAIRMAN: Mr. Jibon Roy,
please sit down. Mr. Nirupam, when you
say something, they will respond to it.
This is not a good thing. As 1 said
earlier, let ecverybody make his
viewpoint. Please allow him to speak. We
should hear him. Please don’t interfere.
They were good enough not to interrupt
you in spite of their reservations.

N farg waR T W, e wm A
© ¥

[29 JULY 1998]

by Minister 278

MR. CHAIRMAN: Shri Nilotpal Basu.
2.00 p.M.

SHRI NILOTPAL BASU (West
Bengal): Sir, first of all, we welcome that
the Home Minister has come out with a
statement though I must concede at the
very outset, that we are very unhappy
with the statement, not because we do
not agree with many of the points but
becasue. a  sheer contempt  for
parliamentary proceedings has been
shown in the statement. I start from the
very first line of the statement. It says:
“Various reports have appeared in the
media  regarding  deportation  of
Bangladeshi nationals from
Maharashtra.” I would like to draw your
attention to the Special Mention that I
made in the House on 23rd of this
month, that is, last week. That was
specifically on this particular issue. The
fact that this issue had been raised in the
past in Parliament itself, in both the
Houses, and that the hon. Members
belonging to both the Houses of
Parliament were meeting the hon. Home
Minister and they were trying to
communicate with the hon. Prime
Minister, all these do not find mention
while the Government is responding to
the issue, This is most unfortunate and it
smacks of uttar contempt for Opposition
and Parliamentary processes. I am sorry
to say this. far as the statement itself
is concerned, it has acted as a conduit for
sharing information with the House,
information which is passed on by two
respective State Governments, namely
the Government of Maharashtra and the
Government of West Bengal, save for a
small portion in para 4 where it states:

“Procedure for detection and deportation
of illegal Bangladeshi immigrants
mentioned in para 2 above is being
followed by Maharashtra and other States
based on which such illegal immigrants
are regularly being deported.” Now, it
appears from the statement that this is
the observation of the hon. Home
Minister. Therefore, my first question is:
Is the hon. Home Minister, by this,
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contradicting the statement of the West
Bengal Gavernment that there is a prima
facie ‘case that quite a few number of
people|lwho were sought to be deported
are bona fide citizens of the Republic of
India? My second question is: Is the
Government of India aware of the fact
that the West Bengal Government is not
opposed to deportation of Bangladeshi
nationals illegally infiltrating into this
country as such? I would like to know
whether the Government is aware of this
because nowhere has it been mentioned
in the statement that while
communicating with the Maharashtra
Government, the  West  Bengal
Government had also made itself very,
very clear that the West Bengal
Government, in principle, had nothing
against deportation of Bangladeshi
nationals as such.” I am given to
understand that the communique that ic
there between the West Bengal and the
Maharashtra Governments, has ended
saying and I quote: “Be it as it may, we,
on our part, wish to assure you of our
full co-operation and our assistance of
highest consideration.” Is the hon. Home
Minister aware of the fact that the basic
opposition that the = West Bengal
Government had expressed was about the
manner in which the whole issue was
being handled by fthe Maharashtra
Government in the sense that the fact
that the Kurla Express was coming, the
fact that the so-called deportees were
being brought that could create a
situation which would endanger the law
and order situation and which could have
resulted in Mumbai's police opening fire,
U mean, that all these things could have
happened was not made known to the
West. Bengal Government at all. There
was no prior inforamtion. Is the Home
Minister aware of this fact? Then, I come
back to that portion in para 4 which
referred to earlier. The Government has
concluded .that the procedure for
detection and deportion of illegal
Bangladeshi nationals mentioned in para
2 above is being followed by Maharashtra
and other States based on which such
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illegal immigrants are regularly being
deported.”

Mr. Chairman, Sir, with your kind
permission 1 quote some Indian citizens
from West Bengla, who have spoken to
the Press. It has come in an article,
“Bengalis Live Through Nightmare”, in
the Asian Age of today. One person said,
“I have all the papers. I can prove that I
am an Indian. When I show the Gram
Panchayat  certificate, my  school
certificate and my Ration Card to the
Police, they say these can be bought for
ten rupees. I have my Voter's Identity
Card too, but the Police does not accept
it. This is ridiculous. These are
documents issued by the Government in
this country. How can the police say that
my documents are false?” Is the
Government aware of such cases? Is the
Government aware that there are such
individuals who, in spite of their best
efforts and even after producing the kind
of documents that have been mentioned
here, are having their bonafides being
challenged? He goes on ‘to say, “The
Police wants Birth Certificates, which
most of us don't have. The rule regarding
registration of birth came into effect in
West Bengal thirteen years ago. 1 was
born before that. I am 28 now. I don’t
have the Birth Certificate. But I do have
the certificates issued by the Gram
Panchayat and some other documents
showing that 1 am from West Bengal.
Aren't these proof enough of my
identity?” Sir, 1 would like to ask,
through you, the hon. Home Minister
whether- he is aware of this ‘kind of a
situation. 1 would like to ask the Home
Minister because this is the version of
those who are being alleged to be not
Indians. ‘But yesterday one private TV
channel transmitted the news in which
there was a clipping where a very high-
ranking Police officer of Mumbai Police
himself conceded that the procedure that
was being followed in Bombay was that
the Police picked the people, kept them
in Police custody and that the verification
of their status, whether they are bonafide
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Indian citizens, had to be conducted
during the period of their confinement in
the Police custody. Is it true or not? The
Police officer was stating that any person
facing such allegations can have his legal
representative plead his case. Sir, earlier
also in my Special Mention and now
here, we have mentioned time and again
that the so calléd controversial people are
mainly the - zari workers. Not many
people know that it is from those districts
of Bengal that these people work in zari
industry, in diamond polishing industry
and they do small jobs. So, I would like
to know whether the Home Minister is
aware of the execution of this particular
provision of thes Foreigners Act, that the
onus of proof is on a person of such poor
background through his legal
representatives. Is this the contention of
the Government of India?

1 would also further like to ask that
certain statements are being made by the
Government of Maharashtra about what
the procedure is. We have absolutely ne
disagreement about the procedure
because -~ Article 3C(2) which is being
referred to States says, “...shall, if he has
been required by order under this section
not to remgin in India, meet from any
resources at his disposal the cost of his
removal from India and of his
maintenance there in pending such
removal”. There is rio actual procedure
laid down. How is the Government
assured that the stipulations actually laid
down formally on paper are being
actually implemented? I would like to
know whether the Government of India
has any mechaniem for monitoring
whether what the State Government is
saying is factually true or not. Sir, we are
dealing with a situation where a wrong
identification could actually lead to a
situation where there will be abrogation
of Article 14 and 15 as enshrined in the
Constituton which protects an individual
from ‘discrimination on the basis of
religion and language, etc. etc. So, the
significance of this issue is that any
wrong, any mistake on its part will lead
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to sthe abrogation of fundamental right
that is enshrined in the Constitution.
Here, Sir, I would like to quote from a
Supreme Court Order which was passed
by hon. Justice Sabyasachi Mukherjee in
1990. It was in the Gurbachan Singh v.’s
Satpal Singh case, AIR 1990, serial
number 201, and there he observed.
“The courts must strictly be satisfied that
no innocent person, innocent in the sense
of not beig guilty of the offence for which
he is charged, is convicted even at the
risk of letting off some guilty person”.
Sir, I underline the words ‘even at the
cost of letting off some guilty persons’.
Sir, I wunderstdhd that the basic
jurisprudence in this country is based on
this principle ounty. So, does the
Government of India realise the
implication if there is a fake
identification in nabbing  illegal
Bangladeshis? That is what I would like
to know from the hon. Home Minister.

Finally, Sir, we would like to say that
this is not really a very good kind of
situation, slanging match between two
State Governments. I want to know
whether the Government of India will
intervene, whether there will be such
statements by  responsible  Chicf
Ministers, Deputy Chief Ministers that
Communists are unpatriotic; they are
betrayers and they should be driven out
of this country;, they are defending
Bangladeshis; they are defending illegal
immigrants. Sir, theeentire contention
is... ...(Interruptions}... We have placed
on record the view of the Government of

West Bengal.

Does the Home Minister think whether
we are talking of national unity...

R fr AR ween: WAfd wg S X &
o FE, WY T Y ;o
.. (Faagr) @ 3 90 fed ¥ aaph?

SHRI NILOTPAL BASU: Sir, I am
not naming anybody. He is bringing in
the names of those who cannot defend
theselves. ...(Interruptions)...

L Ecmpr? N0 =P,
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st dgwe woelm: weg § Q) wen @
.. (T

MR. CHAIRMAN: Please sit down.
...(Interruptions)... Please sit down. As
long as Shri Nilotpal Basu does not yield,
nobody has a right to speak.
..{Interruptions)... He is winding up.
...{Interruptions)...

SHRI JOHN F, FERNANDES (Goa):
He is in the other House. He cannot
defend himself here.

Mo foog TUR OEET: W w3
ardz §, TR Sl o W AW for, 43 www
# =M fe  They are not here.
...{(Interruptions)...

SHRI NILOTPAL BASU: I have not
mentioned anybody’s name, Sir. 1 have
not named Mr. Munde. He is naming
him ...(Jnterruptions)... The Chairman is
there to see whether I am digressing from
the rules or no. ...(Interruptions)... Don’t
act as self-appointed chairman of the
House. Sir, therefore, I am concluding
with a very sad not and I would like ...

e fsra FHUR WA JE QI @ A
fdedt 2 ... (3EET)

SHRI NILOTPAL BASU: What is
this? I did not interrupt him.

MR. CHAIRMAN: Mr. Basu, why do
you respond to him?

SHRI NILOTPAL BASU: So, Sir, 1
conclude with a very sad note and put
this question sincerely from the bottom of
my heart of the Home Minister whether
the Government of India will really
intervene in a non-partisan manner to see
to it that this kind of unseemly
developments don’t create that kind of a
friction between two elected State
Governments that the unity and integrity
of this country is endangered.

st wu firg v (S RY): o F wh
aq =8 2

MR. CHAIRMAN: Shri Gurudas Das
Gupta.
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st fraa o T W, e fee 3
S Fa &

MR. CHAIRMAN: He knows
«.(Interruptions)... Mr. Gurudas Das
Gupta, he wats me to tell you as if you
do not know. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, the situation as it
exists today in the country is centring
around the issue of so-called illegal
Bangladeshi immigrants. Sir, it has
become too serious and extremely
‘critical. T say that it is critical because
two State Governments have two
different perceptions on an important
issue. If the perceptions of two State
Governments differ on such an issue,
should the Central Government take a
stand as they seem to have taken through
this statement that they are, in fact,
upholding the position of one State
Government without making a serious
and objective appraisal of the problem?

- 8ir, this is a very serious charge against

the Central Government. ...(Interrup-
tions)... It is a very serious charge, if it is
allowed to be made, because it is a
federal country. The State Government
of West Bengal believes that some people
who were sought to be deported were
Indian citizens. The position of the
Maharashtra Government is that all
norms arc being followed and according
to a court verdict they are being thrown
out of the country. In such a situation,
the hon. Home Minister says that
everything is being followed by the
Government of Maharashtra and other
States as a result of which such illegal
immigrants are being deported regularly.
It means that he is upholding the position
of the Maharashtra Government. Is it
being done because of a political affinity?
...(Interruptions)...

SHRI SANGH PRIYA GUATAM:
He has said about other States also.
...{Interruptions)

SHRI GURUDAS DAS GUPTA: Sir,
it is a very serious point. ...(Interrup-
tions)... It is a wrong thing if this is being
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done for a  political affinity.
...(Interruptions)... 1If it is being done,
then it will have far-reaching effects on
the federal structure of the country. The
hon. Home Minister and the presem
Government must realise the serious
consequences of the statement that is
sought to be made by the Home Minister
of the country. This is an important issue
because in future many such differences
may arise between two  State
Governments and the responsibility of
the Central Government is to sort out the
conflicting problems and not to take a
partisan stand. Sir, my opinion is that the
Central Government is taking a partisan
stand on this issue. Secondly, Sir,
everything is sought to be done on
suspicion. The most important point is
that the Central Government must
understand that many things are being
done just on the basis of suspicion. Is it a
crime to speak in Bengali? ...(Interrup-
tons)... Is it a crime? ...(Interrup-
tions)... Has Bengali been outlawed?
..(Interruptions)... Sir, today morning
...(Interruptions)...

SHRI M. VENKAIAH NAIDU
(Karnataka): Sir, he is creating an
unnecessary  controversy  ...(Interrup-
tions)...

SHRI GURUDAS DAS GUPTA: Sir,
today morning I received a telephone call
from Bombay and some of my friends
were telling me that if a group of people
standing on a pavement is speaking in
Bengali, then the police swoops on them
and takes them to the police station.
...(Interruptions)...

PROF. VIJAY KUMAR MALHOTRA:
This is a wrong statement.
...(Interruptions)...

SHRI NARENDRA MOHAN (Uttar
Pradesh): Sir, he is making a statement
which arouses the feelings ...(Inter-
ruptions)...

ft g frem: w owA § 3@ Tem
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sk ofem e N ...(FEAR) W U W
B iy e B am O wER STeneet
quifsdl & waw ¥ @ § gl o @ §
... (ZFET)

SHRI M. VENKAIAH NAIDU: Sir,
he is a senior Member. ...(Interrup-
tions)... He should not bring in any such
issues which hurt the unity of the country
...(Interruptions)... He should not bring
in such issues because it will go against
the interests of the country ...(Inter-
ruptions)...

oft g fream: W, ofEm e & & wE
3 ...(mau) ... T R Twed B R
.. (TFEM) ...

MR. CHAIRMAN: No interruption
will go on record ...(Interruptions)...
Nothing will go on
record...(Interruptions)... My dear
friends, if he does not yield, nobody
should get up ...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, I
am on a point of order
...(Interruptions). ..

MR. CHAIRMAN: What is the point
of order ...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, my
point of order is, is this House discussing
an issue ‘on language controversy or on
some other issue? ...(Interruptions)... Are
we discussing a language controversy or
are we discussing about the deportation
of Bangladeshi people?
...(Interruptions)....

MR. CHAIRMAN: That is not a point
of order ...(Interruptions)...

SHRI SATISHCHANDRA SITARAM
PRADHAN (Maharashtra): Sir, I am on
a point of order ...(Interruptions)...

MR. CHAIRMAN: What is your point
of order? ...(Interruptions)...

st wefter W W, B¢ o TEw TE W
AR @ w9 . (EEEE)... @ @ a
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MR. CHAIRMAN: Mr. Sanjay, now,
you should behave like them as they
behaved with you ...(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN: *

MR. CHAIRMAN: I agree with you
...(Interruptions)... That is what I am
saying ...(Interruptions)... Please sit down
..(Interruptions)...

M A3 9EE, I @W W N IR

Nobody’s remarks, whoever interefers,
will go on record ..(Interruptions)...
Nothing will go on record
w..{Interruptions)...

SHRI MD. SALIM: *

SHRI SANJAY NIRUPAM: *

SHRIMATI JAYANTHI
NATARAJAN: *

MR. CHAIRMAN: No
...{Interruptions)... No

...(Interruptions)...

SHRI SATISHCHANDRA SITARAM
PRADHAN: *

SHRI KHAN GHUFRAN ZAHIDI: *

MR. CHAIRMAN: No, nothing
...(Interruptions)... No point of order
...(Interruptions)... Now please sit down
...(Interruptions)... What point of order?
...{Interruptions)... No
...{Interruptions)...

SHRI NARENDRA MOHAN: Sir, 1
raised a point of order under Rule 238(ii)
which says, “A Member while speaking
shall not make a personal charge against
a Member.” ...(Interruptions)...

SHRIMATI JAYANTHI
NATARAJAN: *

MR. CHAIRMAN: What is your point
of order? ...(Interruptions)...

SHRI NARENDRA MOHAN: Sir, he
is making an offensive expression about

*Not recorded.
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the conduct of nte proceedings of the
House and more over, raising a language
controversy ..{Interruptions)...

MR. CHAIRMAN: The point of order
raised by Mr. Narendra Mohan is under
Rule 238 (iii). It says, “A Member while
speaking shall not wuse offensive
expressions about the conduct of
proceedings of the Houses. or any State
Legislatures.” It is out of order. He is not
making any reference to anything
...(Interruptions)...

SHRI JANARDHANA- POOJARY
(Karnataka): Sir, Rule 235 (ix) says,
“Whilst the Council is sitting, a Member
shall not obstruct proceedings, hiss or
interrupt and avoid making iunning
commentaries when speeches are being
made in the Council.” So, the hon.

Member is being obstructed
..(Interruptions)... It is not good
...{Interruptions)...

MR. CHAIRMAN: Mr. Sanjay, I do
not know why you are standing up again
and again ...(Interruptions)... As far as
the point of order raised by Mr.
Janardhana Poojary, under rule 235(9), is
concerned, it is right. But, my difficulty is
that most of the Members daily behave
like this. What should I do then?
...(Interruptions)... Please sit down
...(Interruptions)... 1 can tell you
...(Interruptions)... Please sit down. I can
tell you, when he was speaking today, in
spite of the provocation they had, they
exercised restraint. I must appreciate
them. The way they have done is
exemplory. Please do not interrupt any of
them.

SHRI GURUDAS DAS GUPTA: Sir,
if I come back to my submission, my
point was that everything is being done
on suspicion, without establishing facts
and without going through the normal
procedure and method . of investigation.
May I ask. the hon. Minister
...{Interruptions)...

SHRI NARENDRA MOHAN: It is a
judicial pronouncement, Sir. He says that
without any facts ...(Interruptions)...
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MR. CHAIRMAN: Mr. Narendra
Mohan, I have just told you that he is
speaking, and unless he yields, you
cannot interrupt. ...(Interruptions)...

SHRI SANJAY NIRUPAM. Sir, he is
denying court orders ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir,
I am not denying ...(Interruptions)...
What is this, Sir? ...(Interruptions)... 1
am only referring to the statement made
by the Government of West Bengal. The
Government of West Bengal is saying is
that those who have been deported,
include a number of Indian citizens,
belonging to some districts of Waest
Bengal. So, on this basis, I come to the
conclusion that what the police is doing
there, is definitely being done on the
basis of suspicion, without. any proper
investigation and collection of evidences.
May 1 point out here, who does not know
the police of this country. The police
works under nobody anywhere. The
‘police has been acting against the
provisions of law in most of the cases.
Therefore, I have a suspicion that the
Bombay police is also acting against the
provisions of law, and that is the stand
taken by the Government of West Bengal
...(Interruptions)...

SHRI SANGH PRIYA GAUTAM:
Sir, 1 am on point of order.
...(Interruptions)...

MR. CHAIRMAN: Under which rule
is your point of order ...(Interrupsions)...
Under which rule ...(Interruptions)... No,
no point of order ...(Interruptions)...

SHRI SANGH PRIYA GAUTAM:
Sir, it is not under any Procedural Rule.
‘It is based on logic ...(Interruptions)...

MR. CHAIRMAN: You have to refer
to the Rules of Procedure, and not your
own rules ...(Interruptions)...

SHRI GURUDAS DAS GUPTA: Sir,
when we are discussing a serious human
problem, which affects the federal unity
of this country, let me expect that all of
us will be less sarcastic, and all of us will
be more attentive to this serious human
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proolem. Let us not be sarcastic, let us
not sling mud, let us try to know what
are going to be the implications of it
because the Government of West Bengal
is saying that citizens of India, living in
West Bengal, are sought to be deported
in the name of foreign infiltrators. That is
the charge. My short point is that the law
should take its own course in the case of
those who are illegal immigrants, whether
they are in Delhi, whether they are in
Bombay, whether they are in Nagpur.
There is no controversy on that. But, the
point is, a bogy of Bangladeshi
infiltrators, on the basis of suspicion, is
being deliberatly taunched, is being
deliberately raised because of certain
other bias, without confirming who is a
eftizen of India and who is not a citizen
ofdndia. Sir, a statement has been made,
you will kindly recollect, that 38,000
Bangladeshis are there in India.
Somebody is saying that 1.5 crore

Bangladeshis are there in India, who are
without valid documents. Who made this
assessment? I would like to know from
the hon. Minister if there is any
confirmation of this allegation that there
are 1.5 crore people, who do not belong
to India, who have come from
Bangladesh ...(Interruptions)...

MR. CHAIRMAN: Please do not
interfere. ...(Interruptions)...

SHRRGURUDAS DAS GUPTA: I do
not know. ...(Interruptions)... Again, Sir,
this is not the way the House should
function. I am not putting the question to
the hon. Member from the ruling party.
My question is being directed to the hon.
Home Minister. Let him confirm. And
what is the basis? Because it is being said
that a birth certificate can be’ procured.
for Rs. 5. It is being said that the
electroal identity card can also be
purchased. If everything can be
purchased and sold in this country, then
there is no  basis for discussion.
-..(Interruptions)... There is po basis.
Then it is the police report whick I have
to believe. The only alternative fol g is.
to believe the police report. And & the
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police so 'reliablg, in this _°°“““Y7 deportation, should the accusation be
Wherever it may be, even in West hurled that you have love for the people

Bengal, even in Delhi,we have to believe
only the police report. If this statement is
to be accepted, then the hon. Home
Minister has indirectly said, believe the
police report only; because, in the
background of the allepations all these
documents can be purchased. What
is the truth? The truth is that thousands
of Muslim youth have somehow been
able to get expertise in certain types of
works. Polishing of diamond, ornament-
making and stitching of embroidery. They
have somehow inherited this particular
heritage, this particular expertise. They
live in some States, in some districts of
West Bengal and to find work they go to
other States. That is there only fault.
There is a problem of unemployment.
Therefore, they are doing these jobs in
other parts of the country. My charge is,
my suspicion is that ...(Interruptions)

MR. CHARIMAN: You are saying
final and after that final again
...(Interruptions)

SHRI GURUDAS DAS GUPTA:
These people are sought to be uprooted.
That is where my concern is. As a citizen
of this country, as a person who is a
resident of West Bengal and as a
representative of the people of West
Bengal in this hon. House, I have every
right to express concern that my people
are being harassed because they speak
Bengali. My people are being harassed
because they work in Maharashtra; my
people are being harassed because they
work in Delhi. Should that be allowed? If
any witch-hunting is allowed against the
Bengali workers then Sir, it is going to
have very serious repercussions in the
national politicai scenario of the country.
People should behave with responsibility.
The Government must behave with
responsibility. it is not by accepting the
police report that the Government can
behave in a responsible way.

Lastly, Sir, I only wish to warn that if

these wild allegations are made, if
somebody raises the issue of illegal

of Bangaldesh? What is the harm? 1 have
love for the people of Bangladesh. 1 was
born in Bangladesh before the country
was partitioned. I have love for the
people of Bangladesh. I have love for
Bengali language. I have love for my
young Muslim workers who do work in
different parts of the country. I have iove
for them. Is that a crime? That is not the
issue. The “issue is whether they are
militants or some Indian citizens who are
being illegally deported. In some cases
they are being ilegally deported, but not
all. And the police is behaving in an
indiscriminate way in a high handed way.
People are just picked up from their
residences in Bombay. People are being
arrested from slims. People are being
picked up from anywhere they like.

Sir, there is another aspect. It is being
openly said that if you pay Rs. 500, you
will be let off. Those who are not paying
Rs, 500, they are being challaned. That is
the real story. There is also the
corruption aspect. We know what Delhi
Police is? We, know what Bombay police
is. ...(Interruptions)

st ¥u B tew: W o B wem
FN WE W R ... (FHEER)

SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): The
entire police force cannot be blamed.
(Interruptions) There are good people.
There are bad people (Interruptions) The
entire police force in the States should
not be blamed. It is very incorrect.
(Interruptions)

MR. CHAIRMAN: Please sit down. If
you had listened to Mr. Gurudas Das
Gupta's speech for the last (fifteen
minutes, you would see that he had not
only criticised the Bombay Police; he
criticised the West Bengal Police also.

SHRI GURUDAS DAS GUPTA:
Yes, Sir. (Interruptions)
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MR. CHAIRMAN: He has not only
criticised the Bombay Police, he has
criticised the police of other States also.
(Interruptions)

SHRI TRILOKI NATH
CHATURVEDI: The entire police force
cannot be blamed; whether it is West
Bengal, whether it is Maharasthra. I
think, this is not the way. (Interruptions)

MR. CHAIRMAN: Not wholesale.

SHRI GURUDAS DAS GUPTA: Not
wholesale, Sir. (Interruptions)

SHRI TRILOKI NATH
CHATURVEDI: Sir, he said: ‘We know
what Bombay Police is’ (Interruptions)

SHRI GURUDAS DAS GUPTA: Sir,
I restate that corruption is prevalent in
the police administration everywhere; not
excluding West bengal, not excluding
Delhi, not excluding Maharashtra. My
point is...

MR. CHAIRMAN: Now, finish it.

SHRI GURUDAS DAS GUPTA: Sir,
people are being deported from
Maharashtra at different points of time.
At one point of time, South Indians were
sought to be deported. (Interruptions)

MR. CHAIRMAN: Please don’t .go
into that. Please sit down. Mr. Pranab
Mukherjee, please. (Interruptions)

SHRI V.P. DURAISAMY  (Tamil
Nadu): It is correct. South Indians were
deported. (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI
(Tamul Nadu): Ten yeas before, South
Indians were deported by the Shiv Sena
people (Interruptions)

st g faeam @@y, ... (SEUE)

SHRI PRANAB MUKHERIJEE (West
Bengal): Let me speak. (Interruptions)
Please sit down. (Interruptions) This is
not fair. (Interruptions) Sir, you have
callea me. (Interruptions) Let him take
his seat. Please take your seat.
(Interruptions)
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MR. CHAIRMAN: Mr
Mukherjee, please. (Interruptions)

SHRI PRANAB MUKHERIJEE: This
is very unfair. If things go on like this,
how can the House  funciton?
(Interruptions)

MR. CHAIRMAN: Mr. Nirupam,
please sit down. I have called Mr. Pranab
Mukherjee. He will speak and nobody
else. (Interruptions)

SHRI PRANAB MUKHERIEE: Mr.
Chairman, Sir, (Interruptions)

MR. CHAIRMAN: Nothing else will
go on record. (Interruptions) Mr. Pranab
Mukherjee.

SHRI PRANAB MUKHERJEE: Mr.
Chairman, Sir, most respectfully, I would
like to tell Mr. Sanjay Nirupam.
(Interruptions) Please sit down. I am not
yielding. Please take your seat. Sir,
please ask him to sit down.

Pranab

MR. CHAIRMAN: Whoever speaks
without my permission; nothing will go
on record. Shri Pranab Mukherjee.

SHRI PRANAB MUKHERIJEE:
There must be a limit to all these things.

SHRI SANJAY NIRUPAM: What is
the limit? (Interruptions)

MR. CHAIRMAN: Nothing else will
go on record. Please sit down, Mr.
Nirupam. (Interruptions) 1 have said.
Nobody else will speak (Interruptions)
Please sit down. (Interruptions) Please.
(Inierruptions) 1 have called Mr. Pranab
Mukherjee. Mr. Pranab Mukherjee can
only speak. Anybody else should not be
reported at all. (Interruptions)

SHRI PRANAB MUKHERIJEE (West
Bengal): Mr. Chairman, Sir,
unfortunately, on a very important,
critical, issue, unnecessary heat has been
generated. Of course, every member has
the full right to express his own views. In
Parlaimentary procedure, interruptions
are permitted, provided the Member who
is speaking yields. But surely, it is not the
business of anybody to take the House
for granted, or, hold it to ransom.
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Sir, I would like to draw the attention
of the hon. Home: Minister by referring
to 'his statement which he has made.
Accordfng “to his statement, legal
procedure has beerf followed by the

Maharashtra Government. A person
identified as a foreigner has been
produced before the Metropolitan

Magistrate. On the basis of the order of
the  Metropolitan  Magistrate,  the
competent authotiry has been authorised
to deport the alleged illegal immigrant.

I would like to know this from the hon.
Minister. When such cases take place,
there is a set procedure. I find from the
list which I have, that a large number of
persons alleged to be illegal migrants,
have given their addresses, permanent
addreses of their stay before they came to
Mumbai, in some parts of West Bengal.
When this due process was going on,
want to know whether the Maharashtra
Government has ascertained from the
West bengal Government authoritatively
the veracity of the statements of these
persons who were alleged to be illegal
migrants 'according to your information
but who have given their permanent
addresses in West Bengal. This is the
normal practice between the two
Governments and between the two police
forces. 1 want to know from the hon.
Minister whether the Maharashtra
Government has ascertained from the
West Bengal Government the veracity,
authenticity of the statements made by
these persons who have been deported in
three batches, which they must have
deposed  before “the  Metropolitan
Magistrate." I want to know this becausse
I find that there are a large number of
persons who are from districts which are
part of West Bengal.

Number two, in the context of the hon.
Minister’s statement, I want to know this
from him. He has said that the police
officers who were accopmpanying the
deportees were carrying the orders of the
competent authority signed by one
Deputy Commissioner of Mumbai. I want
to know whether they were also carrying
the order of the Metropolitan Magistrate,
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on the basis of which they got the
authority, and whcther they produced
that order of the Magistrate along with
the order of the Deputy Commissioner,
when they were confronted with the
persons who challenged them.

In this connection, recently I had been
to Mumbai. My friend, Mr. Pritish Nandy
is there. He will bear with me that
Bangladeshis could be easily identified
because the language which a West
Bengali speaks is totally different from
the language which a Bangladeshi speaks.
Any Bengali-speaking officer of the
Maharashtra Governemnt can identify
from the dialect and the pronounciation
of a bengali-spcaking person whether he
belongs to this part of bengal or he
belongs to that part of Bengal. Frankly
speaking, Sir, I myself do not understand
much of the language spoken by the
common pcope of Bangladesh. 1 am not
talking of the educated and sophisticated
pcople who have accepted a common
language. The persons concerned are
primarily manual workers. They speake
in their native language which could be
easily identified by any Bengali-knowing
person. It can be identified whether one
is coming from that side of the undivided
Bengal, which is now called
“Bangladesh”, or one is coming from
West bengal. These people who have
given their addresses, belong to rural
areas of West bengal. Their dialect, their
pronounciation is totally different fiom
that of the people of East Bengal which
is now called “Bangladesh”. The third
point to which I want to draw the
attention of the hon. Minister is that this
is a real human issue, a basic human
issue. Somebody asked why we have love
for Bangladeshis. Yes, we have love for
Bangladeshis. As a student of History, I
cannot forget - the contribution of the
undivided Bengal in the freedom struggle
of this country, There are families after
familics which  have settled in
Bangladesh. Not one but two, three,
four, five of them spent their lives in the
Andaman Cellular Jail. Those people are
also technically Bangladeshis today. We
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cannot forget the commitment which was
made 50 years ago to the people of now-
Bangladesh, the then East Pakistan, that
borders of India will remain open for
them. We should not forget the very
basic fact that unlike the western part of
India, the refugees from Bengal came not
only in 1947, but from 1947 to 1971 and
that was the cut-off date. Therefore, it
was decided after an agreement with the
then Bangladeshi Government headed by
sheikh Mujibur Rahman, that those who
are coming after 1971, will not “be
allowed citizenship of the country. Thése
are part of  history. These are
commitments of the Government of
India.  Therefore, simply  because
somebody is speaking a particular
language, I am assuming, that he will be
suspected as a bangladeshi is not correct.
This is a matter of commonsense. The
type of particular work in which these
persons are engaged in are nowhere
practised in Bangladesh. Bangladeshi
workers did not know how to embroider
with Zari. They have no expertise in
diamond trade. These are particular skills
which are being developed by a section of
the West Bengal Muslim workers over
the years for many generations. These
skills have come down like to carpet
weavers of Kashmir or to glass workers
of Firozabad. These types of expertise
have been developed over generations.
We know that Bombay has a
tremendously prospersous diamond trade.
So, the people have migrated there. A
large number of people have migrated
from West Bengal to Jaipur, where they
do this work. Therefore, these are the
issues, which out to be looked into from
a practical point of view. Nobody is going
to support that if there is any illegal
migrant, he should be allowed fo stay in
the country. But, it is the job of the
Government to detect them to. identify
them, to put them through the due

process of law and thereafter to deport
them. There is no denial to the fact. Yes,
there is a long border. You cannot erect
a wall. ¥ it possible? Do we have money
and resources for the purpose? Even
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fencing work in the most sensitive border
vou have not been able to complete. This
is the hard reality. Therefore, there
should be BSF and other policing, which
normally the State Administration are
doing. But, I do not find any reason why
there should not be a praper
coordination. This- is quite normal,
routine, administrative affair. Whenever
a person is detected, the man gives his
address saying that he is not a
Bangladeshi but belongs to West Bengal.
Then naturally the police will ask his
address. he will give his address. So, it
will be incumbent on the police to
contact his counterpart in West Bengal to
say that this is the information that they
have got, please verify. If the
Maharashtra Government had followed
this course and identified illegal migrants,
it would be perfectly satisfying. There
will be not querrel. But, at the same
time, why did we pass a particular Act in
regard to Assam? This Act in regard 10
entry into India had been in operation
since 1946. When we found that the
police was misusing and abusing this act,
another act was passed in 1981 by this
Parliament saying that it is not merely the
authority of the police, but it should be
the authority of a tribunal presided over
by a judicial officer applying his judicial
mind, after examining the cvailable
background and evidences to decide
whether he is a genuine citizen or
whether he is an illegal immigrant.

So, far as the question. of carrying

papers is concerned, if you ask my birth.

certificate, I would not be able to
produce it. If you ask me, do you have
any identify card as a Member of
Parlaiment, 1 would say I have no
identity card, because as a citizen, in this
country we do not have to carry any
identity card. Even we do not carry
passport because I never visited outside
India, except as a Minister. And whether
1 visited any part of the world as a
Minister, it was the job of the
Government to arrange passport for me.
I do not carry any permanent passport.
So, what is my identity? After one year I
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can be identified as a bangladeshi,
because though I was not born in
Bangladesh, my grand mother was born
in Bangladesh and my maternal uncle is
there. Therefore, should I be identified
as a Bangladeshi as I cannot produce my
birth certificate? Many of us hall our
educaticn in Bangladesh. If some one
produce, his School Leaving Certificate
which had been issued by the Dacca
Board, they will say, “No, he was not a
student of the Calcuta Board. He was a
student of the Dacca Board.” Dacca is
the capital of Bangladesh. These types of

arguments are not good. All of us know"

that an illegal migration of people is
taking place. This issue has been taken
up with the Government of Bangladesh.
But they have denied it. Who doesn’t
know about it? We the Members of
Parliament are fully aware of the fact that
people from smaller countries come to
bigger countries. At the same time, we
have our own problems. We should not
allow it. There should be a sufficient
check. I think it is wunder the
consideration of the Home Ministry. I am
sure, Mr. Advani would take care of it.

At least in border areas, identity cards
can be issued to the people. But I know
that this is time-consuming. It invalves a
lot of money. It cannot be done
overnight. In the interregnum period he
can find out certain mechanism where
this law can be applied. For example, the
process of detection, the process of
identification, the process of verification
not by-the police, but by a competent
metropolitan magistrate can be done; and
more so to have contact with the State
Goveaiment,

Suppose, somebody comes from Sri Lan-
ka and takes shelter in Mambai and gives
an address of Tamil Nadu, naturally, it is
desirable on the part of the Maharashtra
Government to first contact his counter-
part in Chennai at the police level and
say,” “We have reccived this address.
Plehse confirm whether this address is a
genuine one or not.” Then, most of the
cases can be detected in that process.
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This point is not for seeking clarifica-
tion, but merely a suggestion for action. I
would like to know from the Home
Minister whether he can consider advising
the Maharashtra Government that even
at the stage of preliminary inquiry then
can deploy some of their own officers,
Maharashtra cadre Bengali officers, who.
will be able to identify immigroats easily
fcom their dialect and from the informa-
tion of the person concerned whether he
actually belongs to this part or that part.
If he belongs to West Bengal, then,
prima facie, it is established that he is a
genuine Indian citizen. You cannot deny
him an Indian citizenship. But one may
have been living in West Bengal for three
generations and he, may not be carrying
his birth, certificate. Even in, West Ben-
gal, if I understand correctly, obtaining a
birth certificate compulsorily was intro-
duced only 13 years ago. So, what should
1 do? I am sixty years old. I don’t have
any birth certificate. I don't carry it with
me. 1 think these are practical human
problems. We should look into the objec-
tives of the law. As I understand it is to
identify illegal migrants and to- deport
them, but not to harass genuine citizens
of the country. Therefore, when these
issues have come up, let the Home Minis-
ter exercise his good offices and solve
them. 1t is not merely a problem between
the State of West Bengal and the State of
Maharashtra. It ¢can happen between the
State of West Bengal and other States
also, It is the responsibilities of the State
Governments, If the Maharashtra
Government suspects that these are illeg-

al migrants, why is it not possible for
them to take this illegal migrants issue
with West Bengal Government? The
whole list can be sent to the West Bengal
Government. They would be in a better
position to find out whether they are
illegal migrants or not., Similarly, if I find
that there are some illegal migrants com-
ing from neighbouring countries into
Maharashtra, it would be easier for the
Maharashtra Government to identify
whether they are illegal migrants or not.
These are practical problems. So, why
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can’t it be done? Each State Government
has been authorised to do so. This is a
Central Act. This is not a State Act. The
State Governments don’t have the inhe-
rent right. As per the provisions of the
Constitution, as per the provisions of the
law, the Central Government has dele-
gated this authority to the State Govern-
ments. The State Governments don’t
have the inherent right of identification
of illegal migrants and to deport them.
This is a Central Act. This Act has
delgated power to all the State Govern-
ments. Therefore, for the proper im-
plementation of this Act, the Govern-
ment of India, particularly, the Ministry
of Home Affairs has to discharge its
responsibility. We can draw certain les-
sons from the experiences that we have
gained in this case and respond positively
to those lessons. If we take corrective
measures, 1 do feel many of the problems
can be avoided.

Mr. Chairman, Sir, I thank you for
having given me this opportunity to
speak.

MR. CHAIRMAN: Shri CM. Ib-
rahim. Not there. Shri Joyanta Roy.

SHRI JOYANTA ROY (West Ben-
gal): Thank you, Mr. Chairman. My
point is very simple and 1 think nobody
will differ with me on that. The problem
of identifying foreign nationals and subse-
quently deporting them is a common
problem. Particularly, we people from
West Bengal do believe that it is an
impracticable proposition to identify the
illegal immigrants from Bangladesh. It is
natural that the Government should find
out some ways and means to identify the
foreign nationals and subsequently deport
them. But, Sir, this statement of the hon.
Homé Minister contains two contradic-
tory paragraphs.

In paragraph 2 of the statement it is
stated, ““According to the information
furnished by the Government of
Maharashtra, an elaborate procedure is
followed for detection, identification and
deportion of illegal Bangladeshi immig-
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rants.” In paragraph 5, it is stated, “Ac-
cording to the information furnished by
the Government of West Bengal, _they
have informed the- Government of
Maharashtra that prima facie it has trans-
pired that some of the deportees brought
by Maharashtra Police were Indian citi-
zens belonging to some districts in West
Bengal.” If paragraph 5 is true, then
what about the findings of the
Maharashtra Government? It is con-
tradictory. Therefore, we are firm that
the procedure followed by the
Maharashtra Government was not prop-
er. As Shri Pranab Mukherjee has rightly
pointed out, there should be certain
norms. There are historical reasons. We
cannot outrightly say, “They people are
Bangladeshis, this man belongs to this
part of West Bengal”.

Sir, already this issue has generated
much heat acroos the country, particular-
ly among the Bengali-speaking people.
Sir, through you, I would like to have a
clarification from the hon. Home Minis-
ter. Much heat has been generated and is
being generated through the media. Some
adverse comments have come up from
the highest level of Maharashtra Govern-
ment that the MLA should be arrested,
the MLA who made the blockade in the
Chengal Raijlway station and assembled a
huge mob and snatched the deportees.
The relationship between the* people of
Maharashtra and the people of West
Bengal is historical. We have no bitter
relation. We have had traditionally good
relation for centuries toggther, Therefore,
there should not be any comments from
the top level Government officials and
politicians from Maharashtra. Similarly,
some adverse comments have come up in
newspapers that some of the veterai
leaders of West Bengal have retaliated in
a manner which may create some confu
3.00 P.M.
sion saying that if Bengalis are being
deported from Maharashtra, then the
people of West Bengal will retaliate. This
is- very bad. I think the tradition of
Bengal does not synchronise with this.
Therefore, my submission to the hon.
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Home Minister is, let all this confusion
be cleared. And according to our view,
our people who have obstructed Chengail
Railway Station did not do any crime:
what they did, they did it rightly. There-
fore, to stop this controversy once and
for all, let the Home Minister come
forward and take up the issue. If neces-
sary, and inter-State Council meeting
should be convened and modalities
should be found out to see that in future
a repetition of such happenings does not
occur.
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SHRIMATI JAYANTHI NATARA-
JAN: Sir, you have stated that they have

been deported to West Bengal, not to
Dhaka.

SHRI L.K. ADVANI: Yes, 1 haved
stated that they have been deported to
the border to entrust them to the BSF on
the border, not to Dhaka.
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SHR! MD. SALIM: Sir, they are
defying the ruling of the Chair. Sir, in
response to a point of order raised by the
hon. Member, you said that no running
Commentary would be allowed. Still they
are interrupting the hon. Member and
you are not naming them. (Interruptions).

MR. CHAIRMAN: Mr. Misra, please
conclude.
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SHRI V.P. DURAISAMY: Mr.

Chairman, Sir, first of all, I want to say
that I fully agree with what Dr. Biplab
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Dasgupta and another senior Member,
Shri Gurudas Das Gupta, have said.
They have sought very relevant
clarifications from the hon. Minister. The
deportation of Bengali Muslims from
Mumbai is illegal, unethical and immoral.
As guaranteed in our Constitution, every
Indian citizen has a right to live and carry
on his profession in any part of India.
Any Indian citizen can purchase property
in any part of India. The action of the
Maharashtra Government has created
unnecessary tension between the two
State Governments of Maharashtra. and
West Bengal. The Government is already
going through so many problems, law and
order problems, robberies, bomb blasts
and natural calamities. This action of the
Maharashtra Government endangers the
national unity and integrity of this
country. I would request the hon. Home
Minister to kindly intervene in the matter
and advise the Maharashtra Government
not to deport any Bengali Muslim. There
is a fear lurking in the minds of the
Muslims living in Mumbai that they are
also going to be disturbed. When Shri
Gurudas Das Gupta was concluding his
point of clarification...

MR. CHAIRMAN: That ha: been
removed. Please don’t enter into that.
Please confine yourself to what the
statement says. Don't enlarge it.

SHRI V.P. DURAISAMY: This is not
the first time that the Maharashtra
Government has deported Muslims or
others. We, the Tamilians, have also had
this bitter experience. Just ten years
back, we, the Tamilians, were deported
to Tamil Nadu. Our brothers and sisters
could not get community certificates as
also the Ration Cards. This was raised by
my learned friend, Shri P. Soundararajan,
just two days back. The House was a
witness to it. This act of the Maharashtra
Government, wilfully, wantonly
identifying bona fide, genuine Indian
citizens, is disturbing. So, [ would
request, through you, Sir, to the hon.
Home Minister that the Maharashtra
Government should not disturb either the
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Muslims or the Hindus and particularly
the Tamilians.

SHRIMATI JAYANTHI NATA-
RAJAN: Sir, I would like to agree with
the sentiments expressed by all my
colleagues. I do not want to take much
time of the House. [ want to raise a very
important question for the Home
Minister to answer. Apart from whatever

" bas already been said about the

procedure followed by the Police in
Maharashtra, the right to liberty as
enshrined in the Constitution is one of
the most precious fundamental rights that
any Indian citizen can have. Many
citizens of our country, our brothers and
sisters, don’t have wealth. A large
percentage of people live below the
poverty line. They may not have even
three square meals a day. They may not
have clothes or houses or shelter. But we
have this precious fundamental right of
liberty. The right to life and liberty is the
most sacred of the fundamental rights
enshrined in our Constitution.

While identifying, for whatever
reasons, certain people, who the
Maharashtra Government might have
thought to be illegal immigrants, which

- motives are suspected by many of us, for

whatever reasons they did it, the

- ‘procedure followed by the Policy of

knocking at their doors at dead of night
and then putting them under custody, I
find, is very strange. With so many major
problems plaguing this country—the
problem of terrorism, the problem of
rising prices, the problem of floods, the
problem of drought—are these 96
Bengali-speaking people such a threat to
the Government of Maharashtra or the
country? Is there such an urgency to go
and knock at their doors at dead of night
and put them into jail? Here is my
question to the Home Minister. Under
what procedure is it being done? Under
no procedure can it be done. I have some
knowledge of law. Under no procedure
krown under the Constitution, under no
pracedure of the rule of law, can these
persons be detained and kept in custody.
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How can they be kept in custody for
seven days until their status is decided? |
would-like to ask the Home Minister to
clarify, supposing these persons who were
detained and kept in custody for seven
days has been able to satisfy the Police
that they were citizens of India, how you
would restore their liberty to them. What
authority has the Constitution given to
you to detain people under custody?
First, under what law were they arrested?
Just because they are Bengali-speaking? I
can’t think of a more*, more shameful
insult to the Constitution of India. *, I
will repeat again. (Interruptions)

SHRI SANJAY NIRUPAM: Sir, this
word should not be wused in the

Parliament.* is unparliamentary.
(Interruptions)
SHRIMATI JAYANTHI NATA-

RAJAN: I am sorty, Sir. I am proud to
say that I don’t need any advice on
parliamentary behaviour from. Mr. Sanjay
Nirupam.

SHRI SANJAY NIRUPAM: Please let
me know the parliamentary procedure.

MR. CHAIRMAN: As a matter of
fact, thacr word has been termed
unparliamentary and it should not be
used. They have said it many times.
Please don’t use it. ...(Interruptions)...

SHRIMATI JAYANTHI  NATA-
RAJAN: 1 will rephrase it. Sir, this kind
of behaviour is intolerant and it is totally
reminiscent' of the way Hitler behaved a
few years ago in Germany. Therefore,
Sir, under what_procedure of the rule of
Jaw these people can be admitted and
kept in jail without any kind of charge
being laid -against these poor citizens of
India except for the fact they were
Bengali-speaking Muslims?  Sir, Mr.
Nilotpal Basu referred...
...(Interruptions)... Sir, Mr. Nilotpal Basu
referred to the interview being taken,
which 1 also saw, in which a senior
official of the Maharashtra police spoke
with such arrogance and said that these

*Expunged as ordered by the Chair.
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poor illiterate zari workers who have
gone therc for their livelihood have been
thrown into prison and he said that for
seven days they will kept them in jail and
they can go and get their lawyer to come
and produce the proof of their identity.
Whatever proof of identity they have
produced, i.e., a voter identity card, 2
ration card, which was presumably given
by the Government of Maharashtra only
— If the Government of Maharashtra
itself has given a ration card which

is not valid, 1 don't know why the
Government still continues to exist over
there; the Election Commission has given
the identity card... (Interruptions)...
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help instigating him, if 1 am a south
Indian, and I happen to be in Parliament.
1 cannot help him.

SHRI SANJAY NIRUPAM: This is
not a matter of south India and north
India.

SHRIMATI JAYANTHI
NATARAJAN: I don’t know.
...(Interruptions)...

SHRI JIBON ROY: Everybody knows
that south Indians have been persecuted
in Mumbai.

SHRI SANJAY NIRUPAM: No, no.
This is wrong. ...(Interruptions)...

SHRIMATI JAYANTHI
NATARAIJAN: Sir, I am going to finish
and 1 don’t want to take much time of
the House. 1 want the hon. Home
Minister to. kindly let the House know
specifically under what rule of law these
people were detained before their status
is determined by the court, how they
were detained, specially when their status
was disputed by the Government of West
Bengal.

Sir, my final question for clarification is
a request to you. If in the Upper House
— with 5,000 ycars of civilisation of this
country — we are going to sit for fifity-
years golden jubilee of our independence
and if you are going to allow to stay on
record a statement that has hurt the
feelings not only of my colleagues from
West Bengal who happened fo have their
origin in Bangladesh but also the feelings
of all right thinking people. My feelings
are seriously hurt by something which is
flung across *so irresponsibly from the
other side of the House saying’why do
you have love for Bangladesh, as if it is a
crime. 1 would - like you to kindly
consider... ... (Interruptions)... Please let
me ask the Chairman. I would like you to
consider whether you would like to
remove the word at the very least from
the record of the House because that has
hurt our feelings very badly. Our
civilisation has progressed and has come
to this path because of universal love,
tolerance and the ideals of vasudev

* [RAJIYA SABHA]
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kutambiikarm. This kind of intolerence,
specially if it is allowed to be in the
Upper House, has hurt our feelings very
badly. This is not being said for effect. 1
feel very sorry that I shou)d sit here and
listen to this kind of accusation being
flung at me. I wquld like you to kindly
examine the record and see if it should
not be expunged or at least if the person
making such remarks should not be
reprimanded. I would like to go on
record to say proudly that I have great
love for Bangladeshis and if that is a
crime, I don’t mind being punished for it.
Let them punish me.
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SHRI PARAG CHALIHA (Assam):
Mr. Chairman, Sir, I thank you for giving
me this opportunity. Sir, this particular
statement made by the hon. Minister
today has some very direct effects on the
situation that prevails in my state Assam.
I do not want to speak anything about
the animosity amongst different groups,
particularly Bengali speaking and Tamil
speaking, etc. I do not belong to that
category. Sir, 1 had my education in
Bengal. 1 can speak Bengali as fluently
and beautifully as many others can. But,
I have to speak about the situation in
Assam where the illegal immigrants from
Bangladesh have created a change in the
course of history of that entire area.
Therefore, it resulted into an eight years’
mass movement unprecedented not only
in the anals of the Assam but of the
whole of India culminating into signing of
the Assam Accord by the representatives
of the AASU, All Assam Students Union
and the then Prime Minister, Rajiv
Gandhi. Prior to that Mr. Gandhi went
there. 1 know it from my personal
experience because I met him along with
a deputation. He also wanted to resolve
this particular issue of Assam movement.
It ultimately came in the form of the
Assam Accord which particularly-resulted
into IMDT Act IMDT courts and some
course about deciding as to who are.
Bangladeshis was “established.

{The Deputy Chairman in the Chair]

I am rather sorry that I have to speak
in this House in a situation, in an
atmosphere, when- hard feeling are being
expressed. 1 am totally averse to this sort
of feelings. I am proud to call myself the
Chairman of the State Integration
Committee. For me, there is no anti-
Bengali feeling, no anti-South Indian
feeling, and there is nothing of that sort.
I have not been brought up in such am
atmosphere. But, at the same time, I
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must say that before Assam Accord, the
illegal migrants had created 2 lot of
problem and it had become a question of
life and death for the pcople of Assam.
Therefore, 1 would like 1o know from the
hon. Minister whether he has looked into
all the provisions of the Assam Accord.
Have the IMDT courts been activated?
No doubt, they were activated for a
particular period. But, now, I think, they
are almost defunct. May I know from the
hon. Minister whether in view of the very
unforegttable history for the last 10 to 15
years, he will kindly look into the
provisions of the Assam Accord. This is
my only question. Thank you.

o do B e dex, Rz Rt W
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$HRI P. SOUNDARARAIJAN (Tamil
Nadu): Madam, according to the
statement made by the hon. Home
Minister, the deported persons are
identified by the Mumbai Police by
verifying their birth certificates, school
certificates, ration cards, electoral
identity cards, domicile certificates, etc.
Unfortunately, lakhs of migrant SC/ST
Tamils who have settled in Mumbai for
generations did nmot get any of these
certificates from the Government of
Maharashtra. Also, due to non-
compliance of former Home Minister’s
letter No. BC-16014/1/82—-SC &
BCD. I, dated 18th November, 1982,
directing all the Chief Secretaries of the
States and Union Territories to issue SC/
ST certificates to those who migrated
from other States on production of a
Caste Certificate from their State of
origin, they are facing lot of problems.
Madam, even this direction has not been
complied with. Till now, the people who
migrated from Tamil Nadu and settled in
Maharashtra did not get any certificate. 1
request the hon. Minister, through you,
to take up this and protect the interests
of our Tamil-migrated people and take
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necessary steps to issue those certificates.
Thank you.

THE DEPUTY CHAIRMAN: Now,
actually, Members whose names are here
have spoken, I mean, from every political
party. Now, there ac some more
requests. At what time have we started
this?

SHRI NILOTPAL BASU: Madam, at
1 O clock.

THE DEPUTY CHAIRMAN: It is
already two-and-a-half hours. I think, we
could have a Short Duration Discussion
on the whole issue, Rather and some
structured debate could have taken place,
which could have some result also
because what happens is, they may not
put  questions and make their
contributions for the Home Minister to
give a proper answer, which he would
have done in the case of a structured
debate. Now, I have Mr. Malkani, Mr.
Salim, Mr. Narendra Mohan, Mr. Pritish
Nandy, and one more person, I do not
know. Next time if you send your slip to
the Chair, please write your name and
division number, otherwise we would
have to keep searching. Of course, you
sign it, but we do not recognise your
signatures. So, now there are names of
seven people, out of which three are
from a small party. ...(Interruptions)...

sft g fream: den, 9 ¥ 9 fdw S
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PRADHAN: Madam, 1 withdraw my
name. Let Mr. Pritish Nandy speak.

SHRI DEPUTY CHAIRMAN: Very
good. He is withdrawing his name.
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He must be wanting to go and have a
meal or do some work. He must be tired.
He has to go to the other House. If
everybody agrees, then we can have very
short questions and not speeches. I can
allow two or three people to just put
questions or their viewpoint in the
shortest possible manner. And that will
also determine how efficient and good a
Parliamentarian you are. So, it is your
test.

A, 77 9 TfEded fee & waa )

SHRI K.R. MALKANI (Delhi):
Madam Deputy Chairperson, the
Mabharashtra Government tried to deport
96 persons, some of whom are alleged to
be local Indians. But, the issue has been
blown up. It would seem that heavens
have fallen or are about to fall, I must
congratulate the Maharashtra
Government for taking the Foreigners

+ ITransilieration in Arabic Script
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Act seriously and for at least trying to
identify the Bangladeshis for deporting
them. 1 would like to know if West
Bengal has ever deported any illegal
Bangladeshi immigrants.

I entirely agree with my good friend,
Mr. Gurudas Das Gupta, that he has
feelings for Bangladeshis. It is natural.
We have Bengalis on this side and on
that side, Punjabis on both sides of the
border. It is natural. But the unfortunate
fact is that India was partitioned. There
are different citizenship laws, different
passport  systems. (Interruptions) You
canpot have the cake and eat it too.
(Interruptions) 1 am not yielding. Some
friends have said, prove that there are 15
.million Bangladeshis here. I would.advise
them to have a look at the Census
Reports of India for the last five decades.
A former Governor of West Bengal said,
In April, 1991 that there were 15 to 20
million Bangladeshis in India. Our friends
from Bengal are very, very critical of the
Maharashtra Government.
{Interruptions) 1 am not Yyielding.
(Interruptions)

SHRI MD. SALIM: Is he secking
clarifications from the Minister or from
Members? (Interruptions)

THE DEPUTY CHAIRMAN: I must
tell the hon. Members who hail from
Maharashtra, that it is not their inherent
right to defend everything or reply to
everything which is said in the House.
Members have the right to express their
feelings and perceptions. please do not
get up abruptly. You had a long say on
this. Let the views of Members come out,
so that there is a solution to the
grievances of the people. At least there
may be a solution for the grievances of
the people. That is what you also want.

SHRI K.R. MALKANI: Some time
back the then Prime Minister of
Bangladesh said that there are no
Bangladeshis in India.” And some friends
in this House also seem to talk the
language of *Even according to the
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leading Bengali paper ‘Dhaka Courier
there are at least 1 % lakh Bangladeshis
in Delhi alone ...(Interruptions)

SHRI JIBON ROY: Madam, the hon.
Member has used the phrase ‘some
Member in the House is also speaking in
the language of ** I leave it to you to
decide whether it is unparliamentary or
not. ...(Interruptions)...

THE DEPUTY CHAIRMAN: I did
not follow. (Interruptions)

SHRI K.R. MALKANI: I will repeat.
(Interruptions)

SHRI NILOTPAL BASU: Bangladesh
is a country with which we have good
relations.

THE DEPUTY CHAIRMAN: Mr.
Malkani, when you are placing your
grievances or your apprehensions.
..(Interruptions) 1 will handle.
(Interruptions).. about this issue, please |
do not bring in a foreign country because
you are making the Government's
position very embarrassing because you
are from the ruling party.

SHRI K.R. MALKANL, A very
unfortunate  statement  was  made
here...(Interruptions).

THE DEPUTY CHAIRMAN: But you
do not make it. (Interruptions).

SHRI K.R. MALKANI: I am not
yielding....(Interruptions).

Syaumfy: @ ol # ¥ e 3

Remove it from the record.

SHRI K.R. MALKADI: There is a big
..(Interruptions). Two years back also this
scare was spread. Some distinguished -
leading Bengali leaders went to Bombay,
met Bengali society and they 'said that
everything is _ perfectly amicable and
peaceful. And again this issue is being
raised.

A point has also been made that this is
a human issue. I'know there is a human
angle. The people from Bangladesh do
not come here to create trouble. Of
course, not. Those who want to create
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trouble, they will be very few and they
can come in anyway. But the question is,
if you allow millions of Bangladesh is to
come here — 1 am sure there are many
people in this House who care very much
for the poor and the low—paid minimum-
wagers—how do_ you enforce . the
Minimum wages law with Bangladeshi
accepting. half the wages? ...(Jnterrup-
tions).

THE DEPUTY CHAIRMAN: Mr

Malkaniji, are you asking them
...(Interruptions). One minute plcase.
...(Interruptions).

SHRI TRILOKI NATH

CHATURVEDI: He has a tilt towards
the Left, maybe.

THE DEPUTY CHAIRMAN: Are
you answerable to the Members in this
House or are you addressing the Chair?
...(Interruptions).

SHRI MD. SALIM: I think he is not.
satisfied with the statement made by the
Home ‘Minister. That is why he wants a
further elaboration from us.

SHRI K.R. MALKANI: I think we
have a Foreigners act, but, I am afraid, it
is not being properly implemented either
in letter orin spirit. I would beg of the
hon. Minister to"see that a white paper is
issued on the subject as to how many
Bangaladcshis are hcre, “what they are
doing, what can be done about it. Thank
you very much.

THE DEPUTY CHAIRMAN: Now,
Mr. Pritish Nandy. Do not think that it is
your maiden speech and you can go on.
This is just a query on a statement.
«.({nterruptions).

SHRI TRILOKI NATH
CHATURVEDI: He can get a second
maiden’ chance.

THE DEPUTY CHAIRMAN: I do
not mind if Mr. Pritish Nandy gives
maiden spceches 20 times. It is his
prerogative.

SHRI PRITISH NANLY:
(Maharashtra) : Madam, 1 want to take
one minute to make one specific point.

[RAJYA SABHA]
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Shri Gurudas Das Gupta has perhaps
unwittingly  unlcashed a  dangerous
argument. At the outset, lct me say that I
am a Bengali, a proud Bengali. I come
from Calcutta. My father spent many
years of his life in Maharashtra. He was
born a Hindu, brought up by Christian
missionarics. My mother’s family by
origin was Muslim. She came from Bihar.
All members of my family speak Bengali,
openly and proudly in Mumbai city. They
also happen to practise different
religions. T also went to Maharashtra and
Mumbai to make a living in pursuance of
my fundamental rights as an Indian.
Today | am hcre representing the State
of Maharashtra.

It is unfair to Mumbai, it is unfair to
Maharashtra, to accuse the State
Government, to accuse the State Police,
of being specifically unfair to Bengalis
and  Bengali-spcaking  pcople.  Shri
Gurtudas Das Gupta's cxample of his
fricnds spcaking Bengali on the roads of
Mumbai feeling theatened of being
picked up by the police is unfair.
Perhaps, Shri Gurudas Das Gupta was
misguided by his own experience in West
Bengal because we know that the largest
number of custodial dcaths take place in
the Statc of West Bengal. The police in
West Bengal are far morce brutal than
anywhere else.

SHRI ASHOK MITRA  (West
Bengal) : This  is  factually  not
correct.({nterruptions) The Home
Minister read out the date.
(Interruptions)

SHRI PRITISH NANDY: As a

Bengali, 1 am proud to be clected to this
House from Mumbai, from Maharashtra,
from the Shiv Sena which is leading the
ruling alliance. T am not alone. till the
other day, the Sheriff of Mumbai was a
Bengali. Its lcading lights in movies,
academics,. burcaucracy, even the
underworld, are Bengalis. In the Rajya
Sabha...

SHRI DEPUTY CHAIRMAN: I do
not think that is worth mecntioning over
here.
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SHRI PRITISH NANDY: Madam, in
the Rajya Sabha, there are five Shiv Sena
nominces. The five nominees are: a
Gujarati, a person from Goa, a person
from Bihar, a Maharashtrian and a
Bengali. This is the very liberal tradition
of Maharashtra, of Mumbai.

SHRI M. VENKAIAH NAIDU: One
should rcally appreciate his spirit.
(Interruptions)

SHRI PRITISH NANDY: 1 think it is
a shame for hon. Mcmbers of this House
to wreck, to embarrass, this culture, this
rich tradition, of the country. We must
lcarn to respect cach other’s language,
culture, courts; if possible, even the
police. We must learn to trust them, have
faith in them.

1 am a new Member in this House. I
am, personally, a pround example of a
Bengali—speaking Indian. 1 consider
myself as an Indian, elected to this House
from Maharashtra, from the very party
ruling Maharashtra which iz now being
accused of being anti-Bengali and anti-
Bengali-speaking people.

I think this House must realise that
occasional aberrations cannot, and must
not, detract us from the great tradition of
India. If there arc if there were, any
aberrations, during the deportation of
illegal immigrants, these must be looked
into, corrected and never repeated again.
But Madam, in this House, let us not cast
aspersions on cach other, on the basis of
hearsay, mistrust and bigotry. This House
docs not deserve this. India does not
deserve this. Mumbai, amchi Mumbai,
does not descrve this. Bengal, Rupshi
Bengla, docs not deserve this.

Thank you, Madam.

THE DEPUTY CHAIRMAN: Shri
Md. Salim.
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1 would address my questions to the
hon. Home Minister, through you,
Madam.

THE DEPUTY CHAIRMAN: MR.
Minister, I know you have to go at 4 O’
clock. We can do one thing. Let him to
the last speaker. Then you can go to the
other House and then come back and
reply later. (Interruptions) How can the
reply come in five minutes?

SHRI L.K. ADVANI: I will complete
my reply in the Five minutes. 1 have
rcady nothing to add.

THE DEPUTY CHAIRMAN: Mr.
Salim, could you be a little faster?

SHRI MD. SALIM: Okay, Madam.
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SHRI SANGH PRIYA GAUTAM:
You also said it. ...(Interruptions}):..

THE DEPUTY CHAIRMAN: Let us
debate it because the home Minister has
to do.
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It is the responsibility of the Government

of India.

W A R R According to the
Act, it is the task of the Government of
India. 3R < afeR &g } T s
@ & § on behalf of Government of
India, 3R T FW frat & A 3w

amq e ¥ 38 e ol @), 3 T
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THE DEPUTY CHAIRMAN: Mr
Salim, will you please be brief.
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SHRI SATISH PRADHAN: It is not
required.

SHRI DEPUTY CHAIRMAN: Who is
saying it is not required? you are a senior
Member of Parliament. I am- sorry,
Pradhan Sahib.
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g i W e @ g AW e &
@M Please do not do thes¢ things.
Let us have a serious discussion. Let

the problem be solved. We are sitting
here for four hours...

SHRI GOPALSINH G. SOLANKI
(Gujarat) : Madam, a particular country’s
name has been mentioned. In the general
list the address is not required.
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SHRI M VENKAIAH NAIDU:
Madam, is he seeking clarifications or
making a speech? It is too much. The
West Bengal Government is supporting
the infiltrators. (Interruptions) They are
playing the worst politics. (Interruptions)

THE DEPUTY CHAIRMAN:
Mr. Salim, please sit down.

SHRI M. VENKAIAH NAIDU:
During the Congress regime also, people
were deported from Bombay.
(Interruptions) Why are you bringing in
religion?

THE DEPUTY CHAIRMAN: Just a
minute please. Pradhan Sahib, please sit
down. The way we are behaving im this
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House looks as if this is a political issue.
You are discussing it in a political
manner. Let the Home Minister say what
the situation is. Why every Member of
the House is taking upon himself, when
there is a Government representative in
charge of. the Ministry sitting in the
House? Let him take a decision whether
it is right or. wrong. He is competent to
answer every question. Why don’t you
understand that? Do you think he is not
competent to protect his own Ministry?
Mr. Salim, have you completed?

SHRI MD. SALIM: No, Madam.
THE DEPUTY CHAIRMAN: Then
please finish, because he has to go.
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failure of the State Government. The
failure of the Central Government.
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SHRI M. VENKAIAH NAIDU: He is
speaking here as if he is addressing a
public meeting. Till yesterday, they were
supporting a Government. Were they
sleeping? Were they not in collision with
infiltrators?

¢ % wow ¢, e aE ¥ W W ¥ wE
21 a9 gud e W wdz w E

g g # 3, I T@ o
W@ R W eea

£

w9 oA ¥ W owed & emih ot s v &
... (IER)

SHRI K.R. MALKANI: They cannot
walk into India.
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I would address my questions to the
hon. Home Minister, through you,
Madam.

THE DEPUTY CHAIRMAN: Mr.
Minister, I know you have to go at 4 O°
clock. We can do one thing. Let him be
the last speaker. They you can go to the
other House and theh come back and
reply later. (Interruptions) How can the

reply come in five minutes?

SHRI L.K.. ADVANI: I will complete
my reply in five minutes. I have really
nothing to add.

THE DEPUTY CHAIRMAN: Mr.
Salim, Could you be a little faster?
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SHRI SANGH PRIYA GAUTAM:
You also said it...(Interruptions)...

THE DEPUTY CHAIRMAN: Let us
debate it ‘because the Home MiniSter has
to go.
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It is the responsibility of the

Government of India. According to the

Act, it is the tast of the Government of
India.
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THE DEPUTY CHAIRMAN: Mr.
Salim, Will you please be brief.
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SHRI SATISH PRADHAN: It is not
required.

THE DEPUTY CHAIRMAN: Who is
saying it is not required? You are a
senior Member of Parliament. I am sorry
Pradhan Sahib.

WM WeE, A9 iR de § ol st gl
¥ A Y aw & B o e T R
T WY S 3 A AW w2
7g fFd W Aem @ SR AW FeaT @ow

@M1 Please do not do these things. Let
us have a serious discussion. Let the
‘problem be solved. We are sitting here
for four hours...

SHRI GOPALSINH G. SOLANKI:
Madam, a particular country’s name has
been mentioned. In the general list the
address is not required.
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¢ !! 5 down. The way we are behaving in this

%’(j’) Ma]/ House looks as if this is a,plmcal issue.
/ M/ Ji You are discussing it in a political
/ (///,J& C‘L/ manner. Let the Home Minister say what

_ the situation is. Why every Member of
‘%/M/&U()’Jw 0/ the Housc is taking upon Bimself, when

there is a Government representative in

/)‘-*"’r/éw /n/ U/ [/’ L'O" charge of the Ministry sitting in the
! W l’ & House? Let him take a decision whether

it is right or worng. He is competent to

answer every question. Why don’t you
{(/ ‘{/(’L’l’“u’l/ understand that? Do you think he is not
competent to protect his own Ministry?

%‘;/ﬁw/uy Mr. Salim, have you completed?
‘%)/a// < THE DEFUTY CRAMAN, The
/Ué’/ fz%-w L/ c M
e A /”/j R Y ey
W FAEAAANATIEES | o o ,-r—w;:-;’
LNt Y bt / A7 ;
Lulerny (cJ Yy hﬂm/ﬁ/o/@/

please finish, becuase he has to go.
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SHRI M. VENKAIAH NAIDU: "1 ,‘7 ﬁ/"oﬁ(—%ﬁ }'{/)
Madam, is he seeking clarifications or (/"7/)'] ,"’;'/'r? ”/ ﬂ/"/‘% c

making a speech? It is too much. The

West Bengal Government is supporting /07 /‘7/ 77 Kﬁ//ﬂ ~r //ﬁ/ 7_

the infiltrators. (Interruptions) They are

playing the worst politics. (Interruptions) I ¢ ,-% -;77} /M.»’)f/
THE DEPUTY CHAIRMAN: Mr. / A4 r

Salim, please sit down. qW fowqﬂ /('./},'/‘W’K“O
Sl_-lRI M. VENKA.IAH NAIDU: ",_‘/'(7 ’/f’/’]/"ﬁ’Q"”??/)f’

During the Congress regime also, people

were  deported  from  Bombay. /M— Do~ mnm" -

(Interruptions) Why are you bringing in /’_’/V‘O /Oﬂ /
Y

religion? /":f)fl h”a%//ﬂn?ﬂp

THE DEPUTY CHAIRMAN: Just a
minute please. Pradhan Sahib, please sit

+[ Transilteration in Arabic Script
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The failure of the Central Government.
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SHRI M. VENKAIAH NAIDU: He is |
speaking here as if he is addressing a

public meeting. Till yesterday, they were : 1l ransilteration in Arabic Script
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supporting a Government. Were they

slecping? Were they not in collision with
infiltrators?
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THE DEPUTY CHAIRMAN: Now,
the Home Minister will reply.

DR. ARUN KUMAR SARMA
(Assam): Madam, on one point, ] wani
to seek clarification.

THE DEPUTY CHAIRMAN: We had
enough debate on this subject. Let the
Home Minister reply. I will give you a
chance to speak next time.

DR. ARUN KUMAR SARMA: It is a
very important issue.

THE DEPUTY CHAIRMAN: I know
that every point is a very important issue.
The Home Minister has to go
somewhere.

DR. ARUN KUMAR SARMA:
Madam, I have one pertinent question to
put. Madam, in our country, on one issue
two Acts are operating. Regarding
identification of foreigners one Act is

" applicable to the whole country, except
Assam, that is foreigners Act, 1946. In
respect of Assam IMDT Act " is
applicable. In Mumbai, if a foreigner is
detected as a Bangladeshi and if he is
deported to Assam, he becomes a legal
migrant. He becomes a citizen of India
by virtue of IMDT Act. How these types
of discriminatory Acts are being
practised? These issue are being side-
lined by making it a communal issue,
whether he is a Bengali, whether he is a
Muslim, whether he is a Buddhist. There
are a lot of Buddhists living there. We
have Chakma refugee problem also. They
have also created a problem for this
country. These issues have never been
looked into broader perspective. When
the people of Assam, the AASU
agitated, we were termed as chauvinist,

_ anti-national,- parochial and what not.
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However the Assam Accord was
signed. There was a clause, clause 5.9,
added to amend the IMDT Act which
intended to protect the illegal migration
from Bangladesh.. Contrary to the Foreig-
ners Act, 1946, the IMDT Act, 1983, was
enacted. It was never amended or re-
pealed. What kind of discrimination is
being done against the people of the
north-eastern region! Another Act is be-
ing applied there only to protect the
illegal immigrants from Bangladesh. It is
jeopardising the demograhic pattern of
the north-east. Our cultural and politcal
identity and our political destiny are
threatened in the hands of the infiltrators
who happen to get voting rights. Our
political right has been chased away by
them and now they will be deciding our
destiny in the near future and we are
going to be reduced to a minority. The
Assam - Accord was signed with a view to
giving a permanent solution to the prob-
lem. A Jot of questions arose about the
procedure of detection even from 1964,
Madam. Under the Foreigners Act, there
was certain tribunals working. There was
one scheme, the Prevention of pakistani
Infiltration Scheme, working in Assam.
But all the modalities adopted different
criteria. And this is the only country
where we do not have a list of citizens.
Anybody can come and complain against
me. Any Member of this House can say I
am a foreigner. There is no proof that I
am an Indian citizen. Where is the Regis-
trar of Citizens? If we really. want to
solve this problem permanently, we
should have that institution. 1 think
nowhere in the world can you find such
an uncertainty about citizenship. Once
for all, these points- should be settled.

There should be a Registrar of Citizens.

All the citizens should enrol their names
with the Registrar. All others who are
not citizens, who cannot claim, prove, to
be Indian citizens should be termed as
another kind of, a different, category.
And if some States want to keep them in

their State, jeopardising their interest,-

they can keep them. But they should not
impose them on us.

[29 JULY 1998
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Madam, I can give one example. There
are about 1.5 crore Hindu population in
Bangladesh. If there arises-any disturb-
ance and they want to come and stay in
Assam, then the population structure of
Assam would suffer. For re-organisation
of Indian States, it was the small nation-
ality which was envisaged before the
States were actually re-organised on the
basis of language and not on the basis of
religion. Infiltration has created a lot of
problems. The ethnicity problem in the
north-east has been created because of
this infiltration. A lot of immigrants who
had infiltrated were settled, rehabilitated
in the tribal places and blocks. Therefore,
there is now trouble, unrest. These prob-
lems should be settled once for all. We
should not communalise it. We should
not try to sideline the important national
issue. It is related to our national unity
and naticr.al integrity. Madam, as a per-
son from the north-eastern region, I say
this. We waat good relations.....

ToZE DEPUTY CHAIRMAN: Will

you tlease conclude naw?

DR. ARUN KUMAR SARMA: 1
have a fe€ling that we should have a
good relationship with the neighbouring
Bangladesh. There should be a good
relationship, economic relationship. In
many other foreign countries, our Indians
are deported. They do not discriminate
between Mustims and Hindus or anybody
on the basis of language. They do not
want Indians to be staying and working
there. We are a member of the SAARC.
But from other foreign countires, our
Indians are deported. Similarly, if our
country wants to have a definite rule in
this regard, we should not always protect
some in the name of religion, in the
name of language. There have been so
many measures in this respect. There was
the Immigrants Expulsion Act, 1950. But
infiltration is being allowed even after 50
years of Independence. There was the
Nehru-Liyagat Ali Pact; there was the
Indira-Mujib Pact; and there were so
many Acts But in spite < a'l these,....
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THE DEPUTY CHAIRMAN: Pleasc
take your scat, Arun Kumarji.

DR. ARUN KUMAR SARMA:
....... there is discrimination.

THE DEPUTY CHAIRMAN: Please
take your scat now. You are talking in
the larger intcrest. ....({nterruptions)....
Let the Home Minister reply. We should
give some time for the Home Minister to
reply.

DR. ARUN KUMAR SARMA:
Madam, pleasc cxcuse me for getting
emotional. T am making a very pertinent
point rclating to the integrity of the
country.

THE DEPUTY CHAIRMAN: 1 do

understand. Please sit down.

DR. ARUN KUMAR SARMA: 1
hope the hon. Minister will be kind
enough to inform us what the proposition
tor making a register of citizens in future
is and what the proposal for amending
the IMDPA is. ...(Interruptions)....

THE DEPUTY CHAIRMAN: Pleasc
sit down. Now that is cnough. ...(Inter-
ruptions)... You have repeated it. I re-
member every word of it. Please sit

down. ...(3@EgM)... 319 A AW e
qres, sfaw )

st FT P argEmll: Ivmva wdew,
avefa S Y A TR 9g v @ oA
TEAH & FH A FEA § - WhE B
gare & forme s@ ? R s, R s
& =¥ =

JymwTafe: T wEE A A omeE v 3,
amgaTh o, g A 3F I F Fax A, N Wy
& B FURFT o SR 3y i gad B
Rz A | W N PN A ow A i
.. (BJEYTA) L

st T FEn omgATUR: D w2
EistotsiieiC O o TR B - Aty e
LL(EEar).. ok s @ Rz A W
@ Ry

st AT FWT TEATn: A TR, SE
o g W Y, T M AF fw W, I
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Ivgefa: g3 AR € R . (SmRdgm)...

#l T FO HEA: qF W @ W
g W R R A R a8 A @ Heay
foma W of 30T I STavEEar Q Ifaw
& FE @ T oA d-aga 9w A R o
& ¥, wE FF W T W e &, afe
g W @I, Toled OF, TER B
FavEEa T 4 9 TE W) @ W aEd 9
#F§ of vEN AUl @ IER W WA T,
frar &, SO 96 30 92, T B T T
aFm fE arht arg seie ghavA a9 &)
g el kA Ao, IR
IR A 3¢ BT % ¢ 39 ¢ ReD & fufodm
¥ Y 55 o 3w R ¥ T T W TR
3 7w R, A FEm, A ww g @, A g
dfRE TR mEwEE R FEFH
Fea ¢ 5 e oiieE @ R a9
3g0 fower W & | T e & 6 e
Foiel Rz € A T aTEAwE wF el
F Afee | T8 99 FH Fed § 3R W FE
Frifm w0 & fou @ TR Y and w7 W I
frn ¥ Tar A 81 M aw MR ¥ gERY W
FER A 1995 ¥ ad s A w@ 7w f5 94
Al A o W @ 1A T g 1994 & 617
arl & U T, 1993 ® 490 At F: s
™, 1992 % 596 @R W Wam T, 1991 #
750 ol @ Wsw AT, 1990 H 736 oI W
Y TN, $W MR R fF A aven ¥,
e pitded ¥, wifae S @ @ R
7z o fore 3, & sudt af aart 7@ FW R
MW EE $ ade, wEd W ¥ e sl
qEdé we % e waa fem o @ ¥ )
wign § fF oeeh AR ¥ g ¥, R v
A & F e ™ @ st g d9-an
g A we9 T ¥, A 3 94 W g R
Fo A v fr T B af@ m R R
T WG W e ¥ em-wem g q
HY | qR gE g 9 Ao 7g A 3 7@
o T TR Y o & TR e R shlien ¥
fedidvm & faers 4@ ¥, eow omfy 5@ a@
R 2 f5 ¢ sy o ofrew s @ @ e
2 3@ ¥ ol fid @ WA aren R, 98 Wi
aen it @ ok WA sreadEe R, sifag
IR FE gy amen a9 2, Iud e



349 Swarement

A, ¥ TR qf aw @ T & oo
R R A T AR A &) A Ao S
frmm & F@ wn fF o @ @l wfeem
&M A FER I W F@ B, WY F @R
ERCIE T R o oo T T
e 83w qu 7 fem, § 39 & SR o
HH T WEE § FE 98 AW 6 R e A

FR WE @ R el = afwEn g

o Tl # ? o sw e fem man
21wl 3 o Fw B 9 R B Tz
Frl mn 3 fr am ameAwR # al amw
el %t 3 @ ofta @ =itz w 3,
A R W W g, W W W R
9% TaeR o N 3w few ¥ ¥ W oawd
I B A foet feam 3@ @ §Y ofem
A F} THER I T A AEY R WER 3
ol | I9E Fw W FF—I felt inhibited
becausc of the fact that the situation has

been referred to the High Court of Cal-
cutta. FTFW F FEHE ¥ AHen g & ™
R A A F e o Rden am @ B A e
Prfa 3% a6 ¢ 1 % Q@ Fom F @ T 9,
T A TAY F @I AR A, TE A g F @A
ad A, ¥ T e w1 | TR A B PR T A
W S Redfe ¥m@ e w1 o A9 A gl e
P %, S ofvem el & ¥l Y =, SEd
T2 fava ¥ wu ¢ Fa & 98 T8 wa @,
o a8 ¥ ¥, @ A we ) A FW H—1n
transpircs prima facie that somc of these
Bengal-speaking  people  who  were
brought to be pushed back to Bangladcsh
are Indian citizens and. arc residents of
some districts of West Bengal.” That is
not all. The Chief Sccretary of West
Bengal goes on to add, “If this fact is
cstablished, then the preceding actions
could have been more circumspect”. You
sce the language. That means, I feel, if
they were really the residents of some
districts of West Bengal ....(Interrup-
tions)......

_ SHRI NILOTPAL BASU: Madam,
Just one minute. ....(Jnterruptions)......

SHRI L. K. ADVANI: Please let me
complete. (Interruptions)...... Nilotpalji,
you had your say. ....(Interruptions)
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THE DEPUTY CHAIRMAN: Nilot-
palji, plcase let him completc.

SHRI L.K. ADVANI: In so far as
these 94 arc concerned, 1 am not going to
make any pronounccment because this is
matter which is before the court of law.
You have made cverything. You have
virtually  accused the  Maharashtra
Government of abusing the authority,
doing this police act, doing that act and
cverything. 1 think, so far as the cntire

debate is concerned, fgH, I8H Il IR
i aa g a8 @ s fmf A 3@ @
sfaf w#e 78 F) A W D 9w A ok A
& ol & IO g F9 SUR F W EW
) oa W 9, v gE dfaw R W sk
ZHU EEY U Wifeler & | 4 A SEm-atan
3 A A T oaw W v e € R
I don’t call it an illegal infiltration.
AP A & feaea o afen ) ghem o
fesrga 78 ®1 For the bulk of those who
come here, 9 =gy, vwr wfge gafew an
g ¥ sl Sk T A e e ud
Y ag = @ W @ fr 3w A R ) @
A @D, W@ A TR F w sk
e § en Y e A S e @ @ ek
I O 98 W TR WH FH R ¢,
A 7@ W Gva A B, SRl A 2 39
foet & wg om § ok =Y fee A of &w o
a1 gefee § 3 uEe @ W F=@ g fE
7 W wEen R, 9§ @ IR W WE WA
s 8, fm wA & SooeR @ argefe A
&t =nfen afe & @FR AN FH R @ gEd
M MW wF g w2 sk W 9w ol
S A R W TR A @ R ¥ e
Rrmomazgtada ks
A Fibrer m, F 7 a1 geRe IR Gh
T R TER A g€ A @ D 5 wEr Y
S ¥ fF 9 & Tvea e aw fadg
G 3 TR TR 7w - w
@ Wt @) T A, g F e dw oA
3-fedem fae T ¥

ﬁnﬂwﬁwmi%ﬁa@fﬁm
TN W F R U g8l o off qw I
Y AW g wuEE Y, TE <3 ¢ QA
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R o s w1 ¥ o wd § s w
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e avdt 1 A e § o Y wa 9w
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that is an aberration and that aberra-
tjon, I am sure, would be corrected in a
court of law. The matter is before a court
of law. ....(Interruptions)....

[RAJYA SABHA]
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SHRI GURUDAS DAS GUPTA: Sir,
it was very unfortunate ....(Interrup- -
tions).... The Home Mlmster has ab-
solved and Government of Maharasthra
....(Interruptions).....

SHRI TRILOKI NA1H CHATUR-
VEDI: That is an aberration ....(Interrup-
tions)...

m\mﬁl Qﬁm ) wedl W @
¥ & W <9 .. (SEEER)...

#t e ¥m g fw, z’h&a s
Refit & ok & @ Rode fenr T &, W
Rewé & FrAemn oEm That will arouse
communal passion in the country.

SHRI MD. SALIM: Madam, I would
like to draw your attention to the last
sentence of the Home Minister. 1 con-
demn it. ....(Interruptions)....

THE DEPUTY CHAIRMAN: I did

not hear it. ....(Interruptions).... If every-
body speaks at the same time, I cannot
hear and F will not give any ruling.
....(Interruptions).... Please sit down. Let
me hear the Home Minister. ....(Interrup-
tions)....

- SHRI' GURUDAS DAS GUPTA:
Madam, he has given a clean chit to the
Government of Maharashtra. It is very
unfortunate: ....{ .rerfaptions)....

THE_DEPUTY CHAIRMAN: Please -
sit down. ....(Interruptions)....

*Expunged as order by the Chair.

[ITransliteration in Arabic script.
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Mr. Home Minister, they are worried
about one thing. Shri Salim raised certain
relevant points. He said that some ad-
dresses were not given and the Act was
also not mentioned. Please make an in-
quiry about it so that the Members are
satisfied. Your answer was good. But
they raised those questions also. If you
don’t have information just now, please
find it out. It has happened in a State.
Please inquirc about it from the State
Government and them tell then. ....(In-
terruptions).... Just a minute. Let us dis-
cuss it in a peaccful manner. You are
worricd about the people. They are wor-
ried about the country., We are worried
about the country. Let us also think
about it. Let the Home Minister make an
inquiry. If he wants to say something, I
will allow him.

st o Fan anzawgi: e, 1 ge §
& wn fF oo I ¥ m*, I have
not gone into them. I do not know who
has filed the writ petitions in the Calcutta
High Court. I do not know which districts
they belong to. The West Bengal
Government has said that they belonged
to such and such districts. It is besause
these cases are before the High Court
that I am not conceérned with them. Nor
do 1 think that it would be right on my
part to be making enquiries either from
the Maharashtra Government or from the
West Bengal Government as to whom
they are referring because the matter will
be dealt with by the Court. But I said, so
far as what the Maharashtra Government
has told me, they told me about the
procedure. They may be wrong in certain
cases. Even the Court might have heard
in certain cases. After all, they had been
permitted by the Metropolitan Magis-
trate. He might have heard them.
That error of his can be corrected
only by a superior court and which
will be corrected. That is all that I have
said. Furthermore, 1 would like to stress
that in this matter, even the Government
of India has a mind in respect of
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this large body of people who are
illegal immigrants. That is borne in mind
by all the States. Therefore, 1 do prop-
ose, as I said earlier, to call all the

Chief Ministers, tell them about the
scheme and discuss perhaps their attitude
towards even those who are illegal im-
migrants today and about whom under
the law they are required to take all this
action. There can be a different ap-
proach. Immediately 1 have thought of
suggesting to the Home Secretary to call
the Chief Secretaries of the two States
and see 1o it that this particular episode is
sorted out in a proper manner.

SHRI $.B. CHAVAN (Maharashtra):
May I put one question? (Interruptions).

THE DEPUTY CHAIRMAN: Let
Chavan Saheb ask. He was the Home
Minister before.

SHRI S.B. CHAVAN : The point
which the hon. Home Minister was mak-
ing is in the context of the 94 kpeople
whose cases are pending in the Calcutta
High Court.

::A value judgement on a casc which is
pending before the Court...(Interrup-
tions)...

THE DEPUTY CHAIRMAN: Let him
say...({nterruptions)... 1 wil check the re-
cord.

SHRI 8.B. CHAVAN : This is theon-
2y point. The Maharashtra Gevernment
has not donc _anything lese. It is in the
context of 94 cases only.

SHRI L.K. ADVANT: I said, there
may be aberrations; there may be mis-
takes...(lnterruptions)... i

SHRI S.B. CHAVAN : Aberration is a
totally different matter...(Interruptions)...

IJqEaly: <t @nim @ 1 fiFe &
S ). (saEam) ..

SHRI S.B. CHAVAN : Ultimately it is,
the Court which has to pass judgement.

Before the Court passes any judgement,
LLJ
s+ (Interruptions)...

*Expunged as ordered by the Chair.
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THE DEPUTY CHAIRMAN: No
more discussion..,(Interruptions)...

SHRI M. VENKAIAH NAIDU:
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN: First,
let me please point out a procedure. We
do not discuss in the House anything
which is before a court. The basic reason
is that we do not want the court opinion
to be directed in a particular direction,
Now, 1 would request the Home Minister
that if he has said that the Maharashtra
Government has not done any mistake,
please withdraw it because let the court
decide... (Interruptions) ¥ .
(Eae) .. A\ A e, (FFEUR)..

1 can handle (Interruptions)
ar, #H W W WM WS
.(EEUA)... He is a very capable

person. That is why today Mr. Advani is’

the Home Minister and not you. So,
let him answer. When you become the
Home Minister, 1 will give you the same
respect in this House if 1 am still here.
So, let the Home Minister handie it. He
has handled it very well. The only
problem is that as the matter is sub
judice, let us not make any comment in
this House. It is our tradition, our
custom, our requirement, that we do not
discuss any sub judice matter. And we
should not say whether any Government
has done right or wrong. Let the Court
decide whether it is right or worng, That
is the final thing and no more discussion
on it... (Interruptions)

SHRI M. VENKAIAH NAIDU:
Madam. I am on a point of order.

THE DEPUTY CHA:RMAN: No
point of order. The mattexr is over.

[RAJYA SABHA]
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st ¥m B ew: dgm, 9w Wil i
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Iyaaaf: s o .. (wEeE) @
W ARl W ® wew W 3
- (STaaA) W fife wew, s g
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Thcre Was a matter, That bomb blast
thing was there. But I believe you are

'busy there. Have you made the statement
in the other House?

SHRI LK. ADVANI: Yes, already.

THE DEPUTY CHAIRMAN: Now,
there are certain clarifications. But 1 will
take. the opinion of the House. The
Home Minister has business in the other
House, we should let him gU.
(Interruptions)

SHRI MD. SALIM: After disposing of
this thing.

THE DEPUTY CHAIRMAN: That
matter is over. He said it and I gave my
ruling. 1 will go into the record. 1 will go
by whatever the procedure of the House
has been in the past. We will not deviate
from our practice. Are you statisfied?

(Interruptions) Just a minute.
(Interruptions) Let me  complete,
(Interruptions) Venkaiahji, when the

Chair is speaking, if you don’t interrupt it
will be better for the House. The Home
Minister will reply...(5@aR) M
i, 3%w g @ ¥ AR W TAEm wwh
w® W g R, am A wiwm ¥ e
(aam)

i Frehw g wqER: tem, A L (ww-
qm)...

Jmaalt: o e, o w W 3@ e
a2, @ P Moy WU
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sit et g SgEd: A A gaw & A
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THE DEPUTY CHAIRMAN: That
doesn’t mean that you should speak now.
MW oawm oo g @ W W X ww W ¥
RRFFFE & 9 %, 30% 4R AN W
ot T o A, g8 A e @

st el 1o agd ) R o aw R
Ly

THE DEPUTY CHAIRMAN: The
problem is that we can take up clarifica-
tions on the bomb blast in Delhi at
another time. That matter is over. Now,
we have a discussion on_the Industry
Ministry. 33 = waan

st Greiral s SR e 9y W@ W
fF N g ® w0 = & 3@ F agER A
W 5o D B TR Y dw e &
2z & A fs TN T F T9E € 39
a3 ) ¥ae PR W N 3, R W
R6 St 3R SRR WA R aE TR o1, IE%
S & vt # =l $f ol B W@
@ % e Fewd woh SR R e
I ¥ wam ¥ A of 7 T w0 fe weor
A TR T @ g€ w2 .. (EaE)..

Irawfa: ondt g @ 9w @ e e
o T W@ Y

I will answer him. He is addressing the
Chair. If he is addressing the Members,
then you can react. 1 agree with you,
Chaturvediji. I will look at the records.
The question that was raised in the
House was about not following a proper
procedure. That was the basic thing. No
Act was mentioned when these people
were arrested. When we arrest some-
body, we do put IR aeH § R B W
T f I Rl W se W oW )
This is a wrong procedure. 3R Wﬁm
%mtawtmﬁmmﬂﬁ

= w1 W S 0w o
ara wel wgw A 22# 41 That is the only
thing.

SHRI B.P. SINGHAL (Uttar Prad-
esh): These people had been sent not by

Maharashtra Government’s order, but by
the order of a Metropolitan Magistrate.

{29 JULY 1998)
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Now, till such time as the Magistrate’s
opinion is not reversed, it wijll have to be
held as valid. What is wrong with it?

THE DEPUTY CHAIRMAN: I will
tell you one thing. The matter is closed
because the Home Minister has gone. I
don't want to reopen the discussion which
has taken hours in this House. I am not
reopening the issue after the Home
Minister has replied. If anybody wants to
raise any other issue, I will permit it.
Otherwise, the whole issue will be
reopened with the Home Minister not
being there.

SHRI M. VENKAIAH NAIDU:
Madam, 1 have a submission. The issue
that was discussed here since moring is
periding before the Calcutta High Court.
1 am trying to understand myself. Just
now the Chair has ruled that on a matter
which is sub judice and pending before
the Calcutta High Court, no commeni
should be made. The Home Minister
made some comment. You were kind
enough to say that you will go through
the record and all that. My only submis
sion is that what has been happening
since morning till now was precisely the
same. Motives were attributed, names
were taken and the Police was also
named. :

The matter is pending there...(Interrup-
tons)...

THE DEPUTY CHAIRMAN: You
are mixing it up. I will explain to you.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I am
not asking the Chair to explain. Kindly
guide me. I have no right to ask the
Chair also to explain to me. I am only
requesting for guidance. ...(Interrup-
tions)... 1 can make thousands of com-
ments on him.*

*...(Interruptions)...
THE DEPUTY CHAIRMAN: Don’t

fight and argue over here. You address
the Chaiy Mr. Salim, please sit down.
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SHRI MD. SALIM: He is threatening
me before the House.
» *

(Interruptions)...*
(Interruptions)...

SHRI M. VENKAIAH NAIDU: *
...(Interruptions)... You are a senior
Member and be considerate to others.
Don’t make charges against Members
who are speaking.

Jmwafr: 3 @, W @ B W
332 1 have listened to you. As 1 said,
once I have given my ruling, once the
Home Minister is gone, once the matter
is closed, I will not open it again. Please
don’t ask any question and don’t com-
ment anything. I will look at the record.
The permission was given by the Chair.
My ruling was only specific whether at a
particular point of time the procedure
and rules were being adhered to. I
wanted to see whether they were adhered
1o or not. What the Home Minister said
was objected to. The Home Minister
agreed to it.

SHRI M. VENKAJAH NAIDU: 1 am
not talking about that.

THE DEPUTY CHAIRMAN: Now
that matter is close....(Interruptions)... 1
am not listening to anything. Why don’t
you understand it? If you are going to
,speak on the same subject, l,vs,am not
" going to hear yo#:

FR w9 W Pwa w AW RO
... (STAY)...

SHRI M. VENKAIAH NAIDU: I am
not going to speak at all. They were
requesting the Chair to expunge such
remarks which were made with reference
to the matter pending in the Calcutta
High Court. Then why were charges
made against the Maharashtra Govern-
ment and Mumbai Police in particular?
The matter is pending in the court.
Expunged as ordered by the Chair.

THE 'DEPUTY CHAIRMAN: The
matter is not pending akout the
Maharashtra police alone. It has othe:

[RATYA SABHA)
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ramifications. There are different matters
which are pending. I will look at the
record, 1 assure the House, and see what
is there. Okay. Now that matter is close.
Now we take up discussion on the work-
ing of the Ministry of Industry.

SHRI GURUDAS DAS GUPTA:
Madam, where is the Minister of Indus-
try?..(Interruptions)...

SHRI JAYANT KUMAR MALH-
QUTRA (Uttar Pradesh): Madam, it is a
very serious matter. ...(/nterruptions)...

THE DEPUTY CHAIRMAN: Mr.
Badal is here. Mr. Badal never comes
here so often, so we don’t know. Please
sit down. ...(Interruptions)... Did we
have lunch hour today?

SOME HON. MEMBERS: No.

THE DEPUTY CHAIRMAN: It is not
fair that all of us should keep on work-
ing. ...(Interruptions)...

- SHRI JAYANT KUMAR MALH-
OUTRA: Madam, it is a very serious
subject.

THE DEPUTY CHAIRMAN: Tomor-
row, we don’t have Question Hour 1
think we can take it up. If the House so
agrees, 1 have no problem. I can sit.

s o Far weEET: dgu, v s R
wﬁrmﬂzmﬂﬁmi I g T W
;rhmtlmﬂm&izsmﬂuﬂﬁm

The Business Advisory Committee has
already fixed eight hours for tomorrow.
This will again happen tomorrow. Right
from eleven to seven, we have to sit for
Government Business tomorrow. The day
after tomorrow’s Buginess has also been
fixed. So, all the days Business has been
fixed which means the discussion on In-
dustry will never come up. We agreed to
it and kept five hours for it. ...(Interrup-
tions)... The Minister is here «.(Inter-
ruptions)...

SHRI SANTOSH BAGRODIA
(Rajsthan): Madam, five hours have been
allocated for it. Do we have five hours
today?
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PROF. VIJAY KUMAR MALHOT-
RA: Yes, we can discuss it today.

SHRI JALALUDIN ANSARI (Bihar):
Where is the Minister of Industry?

IqETf: TFE-UE o Ry 3T @
aw & @ AR ¥ ). () G T
afe i, (sEEam) ...

PROF. VIJAY KUMAR MALHOT-
RA: The Cabinet Minister is in the other
House. ...(Interruptions)...

SHRI SANTOSH BAGRODIA: He
should be present in this House.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
SUKHBIR SINGH BADAL): He will be
coming here very shortly.

SHRI JAYANT KUMAR MALRE-
OUTRA: Madam, this subject is very
import. ...(Interruptions)...

JHE DEPUTY CHAIRMAN: There
is a Parliamentary Affairs Minister. He
should come and tell us where the
Cabinet Minister, who happens to be the
Leader of the House, is. It is a five-hour
debate which we are going to have. I
don’t understand if Members are going to
sit without lunch for another five hours.
If you are willing to sit, please sit.
...(Interruptions)... Just a Minute. ...(In-
terruptions)... If we keep on saying that
the debate should be started, I do not
know how we will conclude it. ...(Inter-
ruptions)... According to Mr. Malhotra
there is a full day’s Business for tomor-
row. ...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
Madam, I suggest that we can sit up to
eight o’ clock and ...(Interruptions)...

THE DEPUTY CHAIRMAN: But,
where is the Minister?...(Interruptions)...

PROF. VIJAY KUMAR MALHOT-
RA: Thc Cabinet Minister is coming.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Shri Si-
kander Bakht Saheb has written a letter
to the Chairman. ...(Interruptions)...
Then we have two Half-an-hour Discus-
sions at 6.30 P.M. It is already 4.45 P.M.
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It cannot be finished today. ...
tions)...

(Interrup-

@ W
Nwaﬁﬂm{!ﬁm Faw
(=E/a=)

AN HON. MEMBER: The Industry
Minister is not hege. ...(Jnterruptions)...

THE DEPUTY CHAIRMAN: I have
a letter written to the Chairman by Shri
Sikander Bakhtji ‘that he has business
pending in the other House where he ‘has
to deal with it. Here in the Rajya Sabha
that Ministry is coming up for discussion.
So, how can he be at two places at a
time? I would retjuest somebody should
go and find out as to at what time he
would be coming. There is no point in
discussing the Ministry if the concerned
Minister is not here.

PROF. VIJAY KUMAR MALHOT-
RA: He will be coming at five. ...(Inter-
ruptions)...

SHRI MD. SALIM: We do not want
Mr. Malhotra to tell us in this regard.
...(Interruptions)... The Minister for Par-
liamentary Affiirs should explain the pos-
ition. ...(/nterruptions)...

IqRafd: B S, 39 @ Rd
fmwa® ¥ . (aEam)..

N frrg TR weRE: Yo TaeN ®
& W feawA W A L (su|d)

sht & e Wi e, = 98 g
tRomafgGr A A A A w15
firfe & g W= R S

RN fem PO wRE: B Y, 15 i F
e foud wt . (=EaaE)..

THE DEPUTY CHAIRMAN: We can
do that. ...(Jnterruptions)... Mr. Badal,
you have to find out whether Mr. Sikan-
der Bakhtji, who is the semior Minister,
will be available at five o’ clock.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
SUKHBIR SINGH BADAL): Madam, 1
will check up and inform. ...(/nterrup-
tions)...
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e frra Far wegEn: dam, 15 e &
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The point is that this is not the way to
run the Government.

Sikander Bakht Saheb is busy and has
written that he has not given any specific
time that he will come at a particular
point of time. Everytime Mr. Malhotra is
coming to the rescue of the House. He is
taking all the responsibilities. We thank
him for that because he is taking most of
the responsibilities of running the
Government on behalf of the Govern-
ment. But, there is nobody else.

@ AR W R R s df

THE DEPUTY CHAIRMAN: I would
be very happy if he becomes because at-
lest he will be in our House.

RN fom FuR oo R Wm ¥ fog
T W R . (sTEam) .
THE DEPUTY CHAIRMAN: I ad-
journ the House till 5.30 P.M for tea.
The House then adjourned at forty-

eight minutes past four of the
vk,

The House reassembled at thirty four
minutes past five of the clock,

The Deputy Chairman, in the Chair

st du firg am: dew, W @ g
W™ D W e % & o ¥ A ww @
Brva § sdm = oy o ool aen g g
U g AamR B, R R
® WY Wy @ S
E o f

THE DEPUTY CHAIRMAN: 1 had
also a discussion in my chamber. I think,
five hours have been allocated for the
discussion on the working of the Ministry
of Industry. Though Mr. Sikander Bakht,
the Minister concerned and the Leader-of
the House is here, the Members feel that
there should not be any broken discus-
sion on the subject. So, we can take it up

[RAJYA SABHA]
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tomorrow. Tomorrow we have no Ques-
tion Hour. So, we can start the discussion
at 11 o'clock and finish it as soon as
possible. It is not necessary that we
should have the discussion for full five
hours, that have been allotted. If we
really want to discuss it thoroughly even
four hours’ discussion is enough. So,
accordingly we can talk to the Members
and we can even reduce its time, so that
the discussion is meaningful and over
...(Interruptions).. So, now we have two
half-an-hour discussions at 6 o’clock. But,
the Minister of Agriculture is not here
...(Interruptions)...

SHRI SANGH PRIYA GAUTAM:
The Labour Minister is also not here.

THE DEPUTY CHAIRMAN: Yes,
the Labour Minister is also not here
because they did not know that we have
preponed it. We had not taken the deci-
sion earlier. We have decided it now
..(Interruptions)... No, no Special Men-
tions. Special Mentions are coming like a
...(Interruptions)... So, now we have ab-
out 25 minutes, if the House agrees we
can adjourn till the Minister comes ...(In-
terruptions)... Because, the Minister did
not know that we have changed the
decision. ...(Interruptions)... Yes, one
Minister is dealing with both the subjects.
We cannot sit in a vacuum ...(Interrup-
tions)..

SHRI JOHN.. F. FERNANDES:
Madam, the Salaries Bill is pending with
the Government. The Minister for Par-
liamentary Affairs had assured that the
Cabinet will reconsider the matter. So, I
want to have a response from the Leader
of the House whether the Government is
serious about it or not. (Interruptions).. It
is not only the question of the salary of
Members of Parliament, but also of Parli-
ament officials. The judiciary has in-
creased the salary of its employees. The
Fifth Pay Commission’s report has come
into force. I do not know why we are
being discriminated against ...(Interrup-
tions)...

THE DEPUTY CHAIRMAN: I wouid
not like him to make any comment on it,
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‘ves’ or ‘no’ because I had some discus-
sions in this matter, which we are taking
up with the Government in a different
way. Till that is over, he should not
comment.

If he wants to say something else, that
is different. (Interruptions)

THE MINISTER OF INDUSTRY
(SHRI SIKANDER BAKHT): Madam, 1
am tongue<tied. But, my heart is with
Mr. John.

st ¥ fra viem: R TR W G, wR
RfFe s
gwmafa: W sRwififas am 7@ A, TR
AR
because both the Houses of Parliament
have constituted several committees. It is
not just this Government which is con-
cerned with this, but it is ...(Interrup-
tions)... It is not only this Government,
but the previous Government also had
this problem. (Interruptions) So, we wil'
discuss this matter and take it up tomor-
row. (Interruptions)
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i % Wa 31 He feels that his mind is
not here. Now, we are having the half-
an-hour discussion,

HALF-AN-HOUR DISCUSSION

On Points Arising out of Answer to Star-
red Question No. 422 given on 16th July,
1998 regarding growth of fisheries wealth

SHRI A. VIJAYA RAGHAVAN
(Kerala): This Half-an-Hour discussion is
related to a very important problem facéd
by the fishermen in our society. There
are nearly 2 million fishermen families in
our country. They are facing serious
problem for their livelihood because of
the introduction of large-scale fishing by
big trawlers and it has an adverse impact
on f{ishing.

THE - VICE-CHAIRMAN
SANATAN BISI): in the Chair.

Sir, the fishermen are totally different
from others in our society. For example,
if a worker is working in a factory, he has
to interact with others on the way to his
factory, he has to board a bus or walk
through a street or something like that.
Fishermen do their work in the sea. Their
interaction with the society is compara-
tively less. They are the most exploited
section of our society. They are the mast
backward in our society. So, this is a
matter which is very much concerned
with the most backward section of our
society. But if you go into the history of
our freedom movement, the fishermen
community resisted the foreigners under
the leadership of Kunjali Maraikar. It is
there in, the history of Kerala that he

(SHRI



